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ORISSA ACT 4 OF 2002 

FReceived the assent of t f ~ e  Gbwrrror on t h ~  19111 Morch 2002, firsf publlslsherl in an extraodimy fss 
of the Orissa Gazette, duied the 23rd March 2002 (No. 445)J 

AN Am 70 PROVIDE FOR THE FORhfAnON OF CBOPWATWES AND CONYBRSION OF ( = O ~ B R A T I O N  
SWIBTIES AS S ~ F - H ~ P ,  SELF-RELIANT, MUTUALAID, AUTONOMOUS, VOLUNTARY, DMOCRAmG 
BUSINESS BN~ERPRISES, WHICH ARB TO BE OWHBD, MANAGED AND CONTROLLED BY 

W S  FOR m R  ECONOMIC AND SOCJAL B m E I L h E N 4  1HROUCfH FINANCIALLY 
GAm'RIL PROVIS~ON OF CORE SERVICES WHICH FULF~L A COMMOF NED FELT BY 

'IEIEM, &D'FOR mmms CONNECTED IEER~ITR OR INCIDHNTAL THERETO- 

BE it cnacted by the Legislature of the Shte of (3rissa in the Fifty-second Year of the Republic of 
India, as follows:- 

Short till& 
wmnl and 1. (1) This Act may & a l l  the Orissa,SeIf-Help Cmperatives Act, 2001. 
c-- - 

m a  (21 It extends to the whole of the Stete of 0rissa. 

13) It shaIl- come into force on suuh date as the Govcmment may, by 
*+~otification, appoint. 

2. In this Act, unless the contert otbmise requira,- 
(I) ''arbitnl tribunala' mema an indiridual or a group of inddlsldt~als 

not exceeding five constituted by the general body .of a Cooperative for 
settlement of disputes In awordance whh the articles of association of that 
C+operative; 

(2) 'udicles of ass~ciation'~ means the reguIations of a Cmperathe 
fmmed by the general wdy of that c w @ r a t i ~  in aceordance with this Aa, for 

.the management of i ts a s h ;  

(3) means the governing body of 8 cogoperative by whatevm 
name called, to which the direction, of the affairs of the C c 6 ~ a t i v s  is 
entrusttxl by the articIes, of issociation of that Woperative; 

(4) Inchief executive" mMns that individual, in paid or honorary capacity 
who is appointed through elmtion or seIection or nomination by the boaid 
of a Cmperative from among members, directors or others, in aoeotdane 
with the articles of associatioa, who shall sue 0s be sued on behalf of the 
Cwperative, and shall perform such functions, and have such responslbllltif9 
find powers as are specified in the articles of assodation, and mgned 
by the bawd; 

(5) "oommon qced" means that economic need which is common; to 
811 those who WJ& t o  form a C ~ ~ o p C r ~ t l ~ e ,  or haw .taken mernbernh~p in 
a Co-operative, and which the .Cwperatlve in e x p t e d  to fu&l through 
the groviglon of core aervicerrl 

(6) "Colopemtire'; where used as a noun, meaner an autonomow 
Wodation of persons united voluntarily to m e t  their common need through 
a jointly owned and dcmocratlcally controlled enterprise , rtgintered undtr 
tMsAct; , 

(7) "Co-operativw Act" meps the mssa Self-HaIp Co-opemtivea Act, 
2001; 

(83 4Y30-operetiv~ busine88" mean8 a business which Is carried out in 
accordance with the Ceopemtlre principles, through the Cwpmatives re~lttered 
under thir Act; 

(9) #Ca-operative business year" means the twelve month accounting 
period as prodded In the articles of msociation of a Cocoper4tivej 

-- . - 

*For the Bill, see W s s a  G a t f e ,  Extraordinary, dated the 3rd D a m b e r  2001 . .  - 

**came' into force w. e. f. the 1st June 2002 v'lde Co-operation Department 
Notbation No. 6182, datedtbe 13th,May, 2002' 



(10) "C&operative identity" means the statement of Ceoper ative identity 
specified in Schedule I3 of this Act; 

(1 1) "Co-operative yocietyym means a society registered under the Orissa 
.. Ceoperative Societies Act, 1962; Otissa ~ c t  

2 01 1363. - .  

(12) 4dCo+perative ~ocioties ' AC~" means t)e Orissa CO-operativb Soclctles orkra 
'. . , ,Act, 1962; 2 OF 1963. 

. . (13) '#core services" means those services provided to  members, through 
. which a Co~peratlve intends to  meet that economic need common to all 

inembers for the fulfilmont of which the Co-operative was established, and 
the fi16laent of which is expected to rcsnlt in the economic and social 
betterment of members; 

(14) flcourt" means competent civil and cdminal court; 
(1 S)'"deficit9' .means the excess of expenditure over income; , 

(16) -deficit charge" - means the amount collected fromldebited to the 
accounts of members, i n  proportion f o the use and/or non-use of the scrviccs 
of the Co-operative, in accordance with the articles of association and 
fesolutions of - the! general body, to l y c t  deficit, if any, ,in. whole or in 
part; 

(17) addeficit cover fund" mmns a fund crcGed out of sarplus of the 
' 

GO-omalive to meet future loss, if any, and created in accordance with 
the  articlm. of ,association; 

(18) "delegate" means a membcr nominated for the time being by a 
Co-pcratim to represent its interests at the time of promotion of a '  . 
Secondary Co-operative and/or at mestings of a Secondary Co~perative to , 

which .the Co-operativt is affiliated; 
(1 9) "ramfly" means husband, wife and their ' unmartled daughters and 

minor sons; . , 

(20) "financial year" means the perlod c ~ m m ~ ~ ~ i n g  on the 1st day of ApriI 
afany year and ending with thc 3Ist day of March of the succeeding year; 

(21) "paera1 body" in relation t o  a Co-operati~c,,mean~ all it. mcmbcm, 
and may include thc "representative general body" where i t  80 exists cDnslsting 
the rqxesentativte; 

(22) " g e ~ r a l  body meetinz" means a fieeting of the, general body eaIled 
and conducted in accordance wit11 the provisions of this Act and the articles 
of assw1ation of the Co-operative; 

(23) MGovernrnent*' means the Government of Orissa ; 
(24) "rnernl&"' means a .person who is in 'need of and is  able to 

the cc=e services of a Co-operathe and who Is admitted and continue 
q,s a member of the Co-operathe, in accordance with the provisions of this 
Act and the articles of association, and includes a "member-C~perativc*~; 

, . (25) bdrnernhr-co-operative'' means a primary or S5condary C w p a t i v e  
which is in need of and is able to usc the .core services of a Secondary 
Co-operatiye, and which is admitted as a member of that Secondaqr Co. 

. opmtne, in accordance With the provisions of this Act and the a f i i e 1 ~  
of association; 

(26) .S*oEcebearer'' means an individual elected by the board of a C e  
operative to any o5ce of such Co-opcrativ~ in aaordapcc slith its aflicles 
of 'assmiation; 

[m) "ordinary resolution'' means a resolution ofthe general body which 
has. the ' approval of 213rd of membexs having the right of vote, pmmt 
and voting at the general body meeting; 

(28) "person* means ao individual competent to contract, or a Go- 
opera tivt ; . , 

(29) #*potential member'' means, a person who needs the core s h c e s  
being offered by a Cosperatlvct and is eligible to be a member or that 
C+operative, ,but who has not yet applied for membership and/or been 

. - admitted as a membcr. 

(30) "president99 means an elected director to pmide over the madn@ 
of the board and the meetings of the general body,, and to perf- such 
~ t h m  f m d o n s  and have such other po!vers and respons~bilities as are spec$ed 
in the micles of association and assrgned by the b a r d ;  



{31)'GPrimary Cc-operative" means a Co-~pcrativ; uk'k~se nlembers 
are individuals-; . . . - .. . . 

, . (321. clfi$g;trar~m means the Registrar of Co-operative Societies appointed 
under. the CO-operative Societies Act, anci , includes. any , person empowered 
to exercise the :powers#, . and ..Perform . the i, duties of the ,Rcgisrrar under 
rhis Act ; , ,. . , .  , 

(33) "Re_eistzr of Co-ogerative Societies" means rhc indivi lual appointed 
as such under the Co-operat~ve Srcieties Act, 2nd includes any individual 
empowered . to .exercise . the po#ers of that . Rcgistrsr , of Co-operative 
Societies under that Act ; 

. ... 
(3$ u~e<res&dtati~c" means a person elected by a section of ,members, 

in accordance- with ,the articles, of association, to participate .on :their .behalf 
at the representative general body .meeting:; . . - , .  . . . . , !'* .. 

(35) '#Representative ' general ' bodym i n  relation - to a Co-operative 
means .' all its representatives ; . . 

. - l . , , . . .  1 

''<' (36)'"~.c~res~ntatii;e general body meetingv means a meeting ol. the 
representatives, celled and conducted in accordbnce with the pr40visions of 
this Act and 1 tbe articles of. dssociation of thd, Co-bpeqtive ; - . 

(38) "Secondary Co-operative" means. a ~o-operativevoluotaril~ established, 
jointly owned end , aemocratically ,controlled .by. rnzrnh??. C.0-operatiyes for 

- the fuIfilment of~thei~'csmmo.n'needs,; ,  - ,  , . . . ,  . . ,  
. . I 

(391 service1' means inch facilities as are orranised primarily for being 
provided -to members to -meet. the ebjective of the Co-operative ,: 

(40) "Special resolution" means a resolution of the general body which 
has ' the ! approval o f '  at least 67 per-cent. .of the. @embers, with .right .of 
voic in, the genrral body, meeting ; . . . . .. .., 

(41) "Surplus" mzans the excess of income over expenditure, amved 
at, -at ' the end of. the: financial year, , after,, the payment of: inter.est, if 
aby, - on, share capital, and before the payment of surplus refund, and 
allacation of reserves and other funds .; 

(42) "Surplus rdbnd" means the refund from the surplus givenlcredited 
to  the accounts of members, in proportion to their us9 of the services of 
the Ca-operative in , accordance, yith the articles of asiocia!iun and 
resolutions of the general body. 
, 0 .  . . .  , 

. CHAPTER II 
INCORPORATION 

Ratration 3. ( 1 )  Whcre not less than ' ten individuals, each b iag  member of. 
or a new dijiercnr iamily,.ialend to form a C-operative or, two. or more Co-operatives 

C o ~ ~ c r a f i ~ .  ,regislered undrr -this Act, wish to form ' into Secondary Codperative or a 
socielp~registcred 'under the Co-cperative Soeictirs Act intcnd to convert 
itself into a Cu-operative under. this Act, they shnIl frame articles cf 
association for this Furpose in nccordallce with Schedulc A : 

Provided that after registration of tha Cb-operative, any member of the 
family may be admitted as member of the CQ-opcrative subject to provisions 
of section 16 of this Act. 

(2) Such articles uf  association aqd the memurandurn of association as 
specified in Schedule B or C as thc case may bc, sliall be submilted lo 
the Registrar by ' h and  or by registered post for registration of the - 

Ca-operative. 

(3) Evcry such memorandum or association shall contain- 
/'- 

(a) the proposed namc of lhc Co-operatjvc ; 

(6) the address where rhe registered df6ee of the Co-operative 
to be situated : . .  

(c) the objects or the Co-operative ; 

. , . , , . . :.' : . 



( d l )  declaration by tho promoter (s) of their commitment to the ' 

Coqperetive principles as provided for in Schedule D ; 
(el a list of names) of the promoters, with their complete addreses ; 

and shall be accompanied by- 
(i) the ori5aal articles of associarion and one true copy 

thereof of the proposed Co-operative as ndoptcd by the 
promoters ; and 

( i i )  a true copy of the resolution adopting t h e  articles o f  
association- passed at a meeting by the signarories to such 
rasmorandurn or associaticn. 

14) The ~egistrar shall wpister tbe  Co-operative and also take on record 
' its . nrricles. of assoc~ation and communicate by registered post :under 

acknowIedgement a ~rt i t i cate  of registration and am certified, copy of the 
memoimdum of asvocr ation i~cluding the arLiclcs of associat ia ;I signed and 
sra l~a  by ilimlher, within sixty days from the date of submission of the 
memorandum association, to such person as specified ,in. the mcmorandum. 

(5) Before re:istratioo of the Co-operalive, the Registrar shall satisfy 
himsclf that- 

(a) thk memorandum of association is in, . cbnFormity with the 
requirements Iaid down by this Act ; and 

(b) Che' proposed articles of assqciation are &iot d&ntrary to the 
, provisions of this. Act. - . . ,  , .. . .  , , , ,  

(6)' If ? h e  obnditiotis laid down , ;h rub-sidioks '(3) ,and, (9, aie not 
fuIfilled, the RcSistrar shall communicate '"by ' registered "post under 
acknow!edgement the order of rzfusal, to: tber, with speeific reasons thereof, 
within sixty days - ,  from . the date ,of submission of the memorandum of 
a5sociation : 

Providec! that no order of refusal sl1?11 .be, p'ased except alter giving 
zn opportt!nity - of making reprzsentatioa on behalf of t hc promoters by the 
rzpresentatlve speci6cd in the memorand urn. , 

(7) IVhere a CO-operative is rzgister~a, the certificate of registration 
signcd and sealed by the Registrar ' shall be concIusive evidence that the 
association menrioned therein is a Co-~perative .duly registered under this 
Act, ui~lzss it . is proven that the registration of the Co-operative has 
been canczllcd or [kc Co-operative is dissolved. 

(8) Where within seventy-five days of submission of the rnzmoranbum 
of association for rzgistration, the represeiltative specified in the mcmorandum 
of asssciatlon receives neither the certificate of registration nor the order 
of rzlusal, thc Co-sperativc shall bc deemed to have been registered under 
this Act and th= promoter ' may apply to the Registrar, who sha!l issue 
c-rtificatz or regis~ration within fifteen days of rtceipt of such application. 

Convgsion 4. (1) Nstwirhstanding anything contained in the Co-operativc Societies 
of Co-opcram Act, from the dltz of co~nmencement of this Act, any ,Co-operative 
' Society Society ; rcgistcred and functioning under the Co-op-erative Societies Act, . -  - which IS not In receipt or any share capitat,. guarantee, loan from the 

Governmmt, at 'the ,time of sczking registration under this Act, may submit 
-*motandurn of association for rcgistratioc under this ~ c t  : 

',led that where thr G~vernment docs haw share capital, guarantee, 
other dues in a Co-operativz Society &siring to convzrt 

?o=rativz under this Act, the Co-operative Society shall, 
-.istratiou under this Act, return the same to the 

''ament shall accept it : 

ihe Go-operative Society in receipt of share 
i11uy return such share capita1, loan, gmranree 

ojtction .certificateo from such agencylauthority : - yd 
dt the Co-operative Banks es defined in suGa 

) of 'section 56 of the Banking Regulation Act,, 1949 1949 
thc CJ-~?:rativz Sooicties Act, which intends to 

.Wive under ,this Act, shall obtain previous sanction 
India in conformity with section- 2 (gg) of'  the Diposit, 

r t Guarantee Corporation Act, 1961. 47 of 1961 



(2) A memorandum of assaciation For reEistration, in the form specified 
in Schedule C, may be submitted to the Registrar by band or by 
registered post, by thc board of suzh Co-operative Society which intends 
to  convert itself into a Go-operative under this Act, on the basis of - a 
decision of a ' majority of members preqcnt at a meeting of the general 
body of the C~~operative Society. 

(3) ~ i r e r y  such memorandurn of association shall s t a t e  

(a) the name af the Co-operative ; 
( h )  the addrcss where the registered office of the C2-oFcrative 

Society i s  ~ i tusrcd  ; and 

(c) the objicts of the Co-operative ; 

and it. shall be accqmpanied by- 

(i) a true copy of the resolul ion of the general body expressing commit- 
ment: to  the Co.operatiye principles as.specilied.in Schedule D ; 

(ii) the original articlcs of associatioh and one copy of the artides of 
association 01 the proposed Co-operative as adopted by ,the benerd . . body of the Co-operative Society ; . . 

(iii) a true' copy ,,*'the resolution of the genera1 bodj o f t  he co-operafive 
Society adopziog t h ~  articles of..association ; . 

( i v )  a true copy ofh the diclaration: of the gzabral hody of the co-opera- 
tive s lciety stating that the Co-opcrativc, society is n ~ ~ t  in receipt of 
any share capjtal, loan, guarantee or my' other dues frob the 
Governinent and dots not intend ever to r,aise., share , ,  . capital from the 
,Government ;', 

, ( v )  a true copy of the latest ennu21 report and audited statement of 
, accounts LI' the Co-operatrvc Socicly ; 

' I .  

(1-i~ 3 t rue o96y of thC kcot~fio" of i hu icaeral body of tho CO-operative 
Silcic ty aldng with particulars rcgardirlg the wiping off of accumulated 
losses, if any, frcm various reserves aad/or by debiting to thc accounts . 
of membm. as dccided at, the general body meeting of thc Co-opera- 
tivc Society ; and 

;~.ii) a h!ntcment of ihe totai number oi mcmbers of lhc Co-sprrative 
Soclety with right to votc as on the day of the said mecting,.the 
number of members artended the meering, and the number of members 
voted for the resolution. 

(4) The Rezistrar shall register the Co-operative and a190 take on record its 
articles of assnciation and ~omrnunimte by registered post a certificate of 

. registration and a certified COPY of the memorandum of association including the 
articles of association signed and sealed by himlher, within sixty days from 
Ihe date of suhmission of memorandum of association, to Such person as 
specified in the memorandum, if- 

(a] the memorandum of association is in conformity with the requirements 
laid down by this Act ; and 

(/I) ~ h c  proposed articlcs of association are 'not contrary t o  the provisions of 
this Act. 

( 5 )  If  the conditions laid down in sub-sectios (3) and (4) are not fulfilled, 
the Registrar shall communicate by registered post the order of refusal 
logcthcr with the specific reasons tberefors, within sixty days from the , 

date of subrnissian of memorandum of associatidn, to sued person as 
specified in the memorandum of association : 

Provided that no order of refusal shall be passed except after giving an 
opportunity of. making representation on behalf of the Co-operative Society by 
the representative as specified i n  the memorandum. 

(6) Where a CO-operative i s  registered under sub-section (4), the certificatr . 
of registration signed and sealed by the Registrar shall be conclusive evidence 
that,the associaiion mcntloned therein is a Co-operafive duIy registered under 
this Act, unless the Ceoperative is dissolved under sub-section (4j of section 53. 



(7) Where within seventy-five days of submission of the memorandum of 
association for registrarion; the,representative specified , in the .memorandum of 
association receives neither - the cenificate - of registration nor ,the.:order of 
refusal, tbe .Co-operative Society sball be deemed to hav~.been.  registered as, a 
Cooperative under t h i s  Act and the rqresentative q e c 5 e d  in ihe'mkmorandum 
may apply to the Registrar, who shall issue certificate of registration ,to 
such representative within fifteen days from the date of receipt of such applica- 
tion. , I  

. 3 .  

(8) Not withstanding anyihing contained in the Cornoperative Societies Act 
in this context, where a . Co-operalive: is registered u:.der sub-section (41, its 
earlier registration as a Co-operative Society .under the Cmperative Societies 
Act .shall stand cancelled and it shall send within seven days of receipt of the 
registration certificate, by registered par- t, ' to the Registrar of Co-operative 
Societies a copy of the registration .certificate under :tke ,Co-operative Societies 
Act, and a copy of the registration certilicate under this Act, and the 
Registrar of Co-operativel Societies .'shall,, within- seven days. of receipt of such 
information, ,'delete the mama of -such .Co-operative Society from tlie register. 

- .  2 . . , .. r .  . 
- (9) Where a Co-operative is registered under sub-section (4, the assets 

and liabilities, the rights and obligqtions, tand.the, members c f the converted 
Cp-operative Society shall become- the assets and liabilities, the rights and 
~bligations amd the, members of the Co-opmative registered under this Act, and 
all transactions of the Co-operative Society shall bem deemed tb have been the 
trznsactioas. of. the . Co-operative . . - regisked under ,this Act. : . ‘. 

(10) where a CO-operative ~ocidty ,  khhh ia ' a &Embrr of i CcntraIIApex 
Co-operative Society, i s  registered as a Co-operative u-nder this Act, the Co- 
operative' ,may ' continue to receiv.e services from the CedtrajfApex. ,Co-operativa 
Society and to participate in its affairs for a period of one year from the date 
of . its rzgistration . un'der tbie Act, at,the end .of !which .,period, its membership 
in that Central/Appcx Co-operative S-mi'ety shall ceae, unless, &y then, such 
CentrallApex Co-operative Society. too is registered as Seconday Co-,operative 
underrhisActi . , . - 

, . 
, . 

.. 1 . 
- Provided that in all matters governing the internal functioning d the 

Co-operative, ibis Act shaIl,r~revaiI, whereas in matters governingtbc relation- 
, ship including the , recoveries of dues of the Cu-operative with the CentrallApex. 

Co-operative Society to whicb it is amliated, tbe Co-operative Socbtietl Act shalI 
preivail : I I ' I  , . .  

Provided further that even on cessation of membership, the Co-operative 
may continue to receive' such services, and have such business relations as are 
mutually agreed upon, and ~crrnissibIe under the Co-operative Societies Act. 

(1 1) Where a Central CC-operative Socicty which has other Co-o~erative 
Socie~ies as its members is registered as a Secondary Cosperative under .this 
,Act, it may continue to serve and have its affairs managed by its member Co-opera- 
tive Societies, for a period of one year from the date of its registration .under 
this Acl, at the end of which period it may have as its members only sucb Co-opera- 
tives asare registered under this Act : I , , 

f rovided that in all matters governing the rdationship between the Secondary 
L o-operative and its member Co-operative, Sccieties, .-the provisions of this .Act 
shaII prevaii : :.  

" Provided further that in respect of recovery of dues f r im  the Cu-operative 
~ o d i c t i e s  by the Secondary Co-operative, the releyanr provisions under the 
Co-operative Societies Act, shall ,rnrrialis mritandis apply. 

(12) Where any liability, proceeding, suits, transactions or litigation of the 
Co-operatipe Soclety remains unsettled,the outcome of the same shall lie to the 
Copoperative after its conversion under this Act. 

Co.owratiw 5. A Co-operative registered under this Act shall be a body corporate by 
to be body the name under which it is registered having perpetual succession and a common 

' 

ODoxUe. seal. The Coqterative is entitled to  acquire, hold and dispose of property! to 
enter into contracts, to institute and defend suits and other legal proceedlngl 
and to,do all other things necessary for the p q o s e  for which it was constitutes. 



M c l c  of 
association. 

6. (1) The members constituting a Co-operative, shall have a set of articlet 
of association, not contrary to .the provisions of this Act, an$ the affairs of 
the CO-operative sbaI1 be managed i n  accordance .with the terms, conditior.~ 
and procedures. specified in the articles -cf associat ior;. 

(2) ERce~t on such specific . matters , as provided un-der this Act, 
the functioning of every Co-operative shall be regulartd by its articles of 
association. I- 

(3) The articles of asiociation may contain snch matters as decided, by the 
members and sha11 be specific on ,all matters specified jn Schedule A. 

7. (1) A Co-operative may decide, by a special resolution, to amend the 
provisions of its articles of association : 

Provided that the text d such propcsed amendment with reasons therefor 
shall be sent to cach member, along with the notice of I he general body meeting 
at which the proposed amendment i s  to be diccussed. 

(2) A copy of any .mendmetit shall bc for warded by the Co-opcrati~e by 
registered post.to the Registrar within a period or thirty days horn thedate 
of the general body mecting at which the resolution was passed. 

(3) Every auch amendment forwarded to  the Registrar shall be signed 
'by the President and two ~irectors  and shall be accompanied by the following 
particulars, namely:- 

(a) a copy of tbe resolution agreeing to the amendment ; 

(b)  the date of the general brdy meeting a t  which the nmendment was 
approved ; and 

(c) the date on which the amendment has been proposed to come into 
. ford. 

(4) The Registrar shall take on record immediately on receipt af such 
amendment : 

Provided that if such amendment Is not consistent with the provisions of 
this Act, the Registrar shall, within a period of 30 days, return with reasons 
and suggestions, if any, which shall be reconsidered , by the Co-operative. 

0. (I )  A Co-cperativc may not b t  registered with exactIy the same name 
as another Co-operatiw: already registered under this Act or the Co-operative 
Societies Act : 

Provided that where the articles of .association of a Secondary Co-operat~ve 
require all its Member. Co-operatives to use a, common name, the name of each 
such Member-Co-operative shall hive its Iocation sr other dis~inguishin~ fcature 
included in the name at the beginning or end of the common neme. 

(2) Every Co-operative shall display its full name, in Iegible characters 
in a C O U ~ ~ ~ C U O U S  position,- , 

(a) at its ofice or place at whicb it carries on the business, ; 

(b)- in all notices and other official publications ;- . 

(c) on all its contracts, business letters, orders for goods, invoices, stare- 
ments of account, receipts and letters of crcdit ; and 

(d)  on all bills o f  exchange, promissory notes, endorsements, cheques 
and 0rdcrs for money it signs or that are signed on its behag. , 

(3) Every Co-operative shall' display its ful l  namc in legible characters 
on its common seal. 

(4) A-Co-operative wiih limited liability shall have as a iufirr to, or ar 
part crf it6 name, the expression' tclimited". 



(5 )  Nothing -in sub-section (2) shall prevent a Cwperative from dispIaying . . 

any shofier Pame more conspicuousIy than the full name, by which it is popularly 
known and which , too, i s  included in the articles of association. 

(6) A Co-operative may, by an amendment to its articles of association, 
cbangc its name : , 

~rov idzd ,  however, Iha c before changing i ts name it shall sekd notice of 
such Intention to the Registrar, along with the proposed name' (s), and the 
Registrar shall, within thirty days of receiving such ,notice inform the Co- 
operative if such name is already in use by anotber Co-operative. 

(7) Where a Co-operative changes its name, the Registrar shall enter the 
new name of the Co-operallvc on the register of Co-operatives in place of the 
former name and ' ijsue a certificate to this effect. I 

(8) The change .or name of a Co-operative shall not -affect any , rights. 
obligations or liabilities of the Co-operatiye or of any of its members or past 
members or render defective any Ieml proceedings by or against it. Any legal 
proceedings which might have been coat inued or commenced- by or against 
the Co-operative by its former name. shall b,- continued in its new name. . 

(9) A Co-operathe which changes its name shall publish such change 
Of name through a popular newspaper widely circulated in the district in 
which its re~lstered 0 6 c e  is located. ' 

Lo+tion of 9. (1) Every Co-jpirati* shall intim3 te to the, Registrar the full address 
r  wed of its registered office, within ninety days of being repistered as a Co- 
o%. operative. x . 

(2) Every Co-operatiye shall display in full the address of j t s  registered 
office in legible characters in a con~picuou~ position - 

(a) a t  every ofice . or place where it carries on~'businwss ; 
' 

( b )  in all notices and other] oflieial publications ;' 

(c )  on all i ts  contracts, business , letters, orders for a goods, invoices, 
statements of account, , receipts and letters of cred~ t, ; arTd 

(dl on all bilk of exchange, promissory notes, endorsements, cheques 
and orders for money it signs or that are signed on i t s  behalf. 

(3) A Cosperative may, by a resolution being passed in lhe general 
body meeting 'change the address of its registered office: . 

Pr~vidcd, however, that it.shal1 inform such ~henge to its creditors, the 
Registfir and to any Secondary Co-operative Is) to which it m,ay be affiliated, 
within fifteen days of the resolution being passed. 

(4) The Regiqtrar shall, within fifteen days of receiving such information 
. from a Co-operative, take on record, in the register of Co->peratives, the 

fyll address or the registered ( office of a Co-opzrative, and any changes 
thereof. 

Trmfer of 10. ( I  1 A Co-operative may, by a 'special resolution, decide to trahsfer 
WF~B its aJsets and liabilities, in whole or in part, t~ any other Co-operative which 
. l i a W i .  agrees, by as special mo[ution, to rec;ive such assets and m e p t  such liabilities. 

(2) Where special resolutions are passed under sub-section (I), each 
' Co-operative shall give notice thereof together with a copy of the resolution 

ssed by it to all its membm 3nd creditors, and notwithstanding any provision 
the articles of association or cootraet to the contray, any member other 

than one who voted in favour of the proposed transfer of assets and liabilities 
and any creditor shall, during a period of thirty days from the date of issue 
or the notice upon hirnlher. have the option oC withdrawing the share, 
deposits or loans from the Co-~pemtive, cs the case may be, Subject to the 
discharge of histher obligatipns to the Co-owrative. 



(3) Any member o r  crtdiror who does not exercise hisjher option 
within the period specified under ' sub-section (2) shall be deemed to have 
assented to the resolution. 

(4) The speeiaI resolutions passed under sub-section ( 1 )  shall not take 
effect until- 

(a) all claims of the members and creditors of each Co-operatire who 
have exercised the opt ion under sub-section (2) have been met in fu I1 
or otherwise satisfied; and 

, (b )  information about the transf:t of assets and liabilities has been sent 
by the Co-opzrative concerned to the Registrar and hislher acknowledge- 
ment of receipt OF the information received. 

( 5 )  When special resalutions passed under sub-section (I )  take effect, the 
resolutions shall be sufficient conveyance to .vest the assets ,and liabilities in 
the transferee - ivi thout any further .assurance. , 

(6) When a co-opera&= fransrers the whole of its assets and liabilities 
to any other Co-operative, under this section, the registmtion of  the former 
Co-operative shall stand ?ancelled and it:shall be deemed to have been dissolved 
and the .Registrar shall delete the name of, the Co-operative from the register 
of Ceoperatives. : .  . I -  .., . 

Division 11. (1) A Cooperative may, by a spqial resolution, dekide to divide itself 
into two or,more ,&-operatives. 

. . . .  ' .  9 

(2) -Where -a  spe'cial 'resolution is passed : under, sub-section :(I) ,  ' i t  .. 
will be treated to be a scheme according to Which the Co-operative shall 
give notice thereof, together with a copy ' of thc resolution to all. its 
members and- creditors add notwithstanding any provision in the , adjcles of 
association- or contract to the contrars any member other than one 
w h ~ )  voted in favour of the proposed - division, or creditor shall, during 
a period of- thirty . days from the date. O f ,  iisue of the ,notice upon him/ 
her, have the opfioa ' of withplrawing hislher shares. deposits or loans, . 
as the case may be, subje~t to the discharge of hislher :'obligations to 

I the Co-operatire. 
(3) .Any member or creditor who docs not  exercise hisjher option 

*thin the !period -'specified in sub-section (2) shall be deemed to have 
assented to the resolution. . 

. . 

(4) -A special resolution passad! under suhect ion  ( 1 )  shall not take 
effect until - 

(a) all claim of the mzmbers and* creditors of the Co-operative 
who have exercised the option under sub-xction (2) have 
been met in full or otherwise satisfied; 

(b) information of the intended division and information about 
settlement of claims oi members and creditors along with 
memorandum of association and articles of association of the 
Co-operatives are sent to the Registrar by Registered Post; and 

. . 

(c) the certificates of registration and the certified copy . of 
memorandum of association including articles of association 
of such Co-optratibes, signed and -sealad by the Registrai, ' 

am issued to them in accordance with section 4. 

( 5 )  Whcn a Co-operative divides itself into two or more Co-operativee 
under this section, the registrat ion of the Co-operative shall stand 
cancelled and it shall be deemed to have h e n  dissolved and .the 
Registrar shall delete the name of the Cosperative from the register 
of Co-operatives. On the other hand, the names of the newly formed 
CO-3peratives which are registered by the Registrar shall 5nd place in the 
Register of Cwpratiqes. 



(6) When a ,  C+ogerative dividcs irself into two or more C:o-operat jves, 
each member who .- has assented cr . deemed to have assented to the 
division shall be deemed to  have ' become a member of that ae&Iy formed, 
Co-operative to wbich hislher interests were transferred, in accordance 
with the schcrne .of division approved by the general body. 

(7) When a special resolution passcd under sub-section ( I )  takes 
effect, the resolution -shall be .sufficient conveyance to vest the ashets and 
liabilities in the respefive Co-operatives so formed ai thout any furtk,er 
assurance. 

AWmm- 12. (I) Any two or more Co-operetivee ma); by special resolutionq 
tion decide to amalgamate themselves and form a flew Co-operative. 

(2) p e r e '  special iesoUitiona am passed under .sub-section (11, each 
Co-operatne shall give notice thererof together with a copy of the reso- 
lution passed by it to all its members and creditores, and notwith- 
atanding any provision of the articles of association or conlract to the,  
Contrary, ' any member, other than those who voted - in favour of rho 
prbposed amalgamation, or creditor shall, during a pedod of thirty ,days 
from the date of Issue of the .notice upgn himfier, have .the option 
of withdrawing hisJher shsres, deposits or ' ioans from the Co-opera- 
tives the case may be, subject to the discharge of hislher' ob!igations to 
the Co-operati ve. 

.. -, 
(3) Any membet or creditor who does not aercise her~her option 

within rhe . perrod - specsed - in  subsection (2) shall be deemed to have 
assanted to the resolution. 

(4) The special resolutions -passed under sub-section (I) shall not 
take effect until- 

(a) all claims of the members and creditors of 'each Co-opera: 
tive .who have exercised the .optionL under subection (2); 
have been met in full  or otherwise , satisfird; 

- L 

(b) infobation of the intended amalgamation and information 
- about settlement of claims of members . apd crcditors is 

.seat to  the. Registrar by registered post along ,with memo- 
raadum of association and artlcles ..of associations of the 
Co-opera tive; and 

I .  

(c) the certificate of registration and certi6ed copy of. the 
memorandum of association including articles of associations 
of the Co-operative, signed. and sealed, by the, Registrar, 
are issued to such. Co-operative . in.  accordance with section 4. 

(5)  When two or more CO-operatives amalgamate them~siIves into a new Co- 
operative under this section, the registration of the Co-operati ves so amalgamated 
shall stand c&ncelled and shall be deemed to havc been dissolved and the 
Registrar Shall delete : the names of- the Co-operatives from the register of 
Cq-operatives. On the otherhaad the name of the newljr. formed Co-operatiye 
which' I& registered by tIie Registrar shall find place in the register of Co-opera- 
tives. 

( 6 )  When two or more CO-operstivcs amalgamate l h  ernsclvcs into a new 
Co-opemtiye under this Section, all the -members of the Co-operatives who 
have assented to or deemed to have assented io the arnaIgamation shdl be 
deemed to have become rncmbers -of the new Co-operative. 

(7) When spe,cial reeolutions -passed under sub-section (1) take eBect, the 
resolutions shell be sufIicient conveyance t o  vest the assets and liabilities in the 
Co-operative so formed without any further assurance. 

Mtrgsr. 13. (1.) A Co-operative may, htjy a' special resolution, decide to merge i l s~ l f  
into any other C~operative which agrees by a special rksolution, to such merger. , 



Fee Tor 
services. 

(2) Where special resolutions are passed under sub-section (I), each 
CO-operative shall give notice thcreof togctlier with a copy of the rasalution 
Passed by it to all i t s  members and creditors, and notwithstanding any provision 
in the articles of association,rr contract to rhe conlray, any member, other 
than those who vbted in favour of the proposed merger, or creditor shall, 
during a period of thirty days from the date of issue of the notice upon 
himper, bave the option OF withdrawing hisjber shares, deposits or loans from 
the Co-operative, as the case may be, subject .to the discharge of hisfher 
obligations to the Co-operat ive. 

(3) Any member or credjlor.who does not exercise hisher opticn within the 
period specified in subsection (2) shall be deemed t o ,  have asscnted to the 
resolution. , 

(4) The .special resolutions passed under sub-section (1) shall not take 
effect until-- 

(a) all claims of the members and ercditors of each Cc-operative who have 
exercised the option under sub-section '(2) have been met in full or 
otherwise satisfied ; and 

( b )  information of the intended merger and information about settlement 
of claims of members and creditors is sent to the Registrar and hislher 
acknowledgement ofreceipt of the information is obtained. 

( 5 )  m e n  a Co-operative merges itself into any other Co-operative under 
this section, the regihtration oj the former CO-operatjve shall stand cancelled and 
it shall be 'deemed to have been dissolved'and the Registrar shall delete 
the mame of such Co-operalive from the register of C~perat ives .  On the 
other hand, the name of the newly formed Co-operalive which i s  registered 
by the Registrar shall find place in the register of Co-operatives. 

(6) When 8 Co-operative merges itself into any other Ca-operative under 
this section, the members of the first Co-operative who assented or deemed 
to have assented to the merger, sbaII be deemed to have become tbe members 
of the Co-operative formed after merger. 

(7) When special resolutions passed under sub-section (1) take effect, the 
~e so lu t ion~  sbalI be 'sufideot conveyance to vest the assets and liabilities in , 

the Co-operative so formed without any further assurance. 

14. (1) The Registrar of Co-operative Societies appointed under sub-section 
(1 1 of section 3 of the C&perative Societies Act and the Additional Regifitrat 
of Co-operative Societies, the Joint Registrar of Co-operative Societies, the 
Deputy Registrar of Co-operative Societies and the Assistant Registrar of 
-Co-operative Societies appointed under. sub-section (2) of section 3 of the 
same ACL may be empowered by the State Government to- exercise such 
powers and perform Euch duties of the Registrar under this Act. 

(2) The State Goycrnment may specify the localarea of the jurisdiction of 
the officers mentioned under sub-section (I). . 

(3) The State Government may also by order empower any so~iety or 
local body to assist the Registrar and other officers who shall exercise the 
powers of Registrar as may be speczed in the said order. 

, (4) Statc. Government may declare any existing ofice undcr the adminis~ra. 
tive control of the Registrar of Co-operative societies to be the place for the 
purpose of registration of Crropcratives under this Act. 

15. (1) Every memorandum of association for registrblion under this Act 
shall be accompanied by a registration fec amounting - ta one per cent of tlie 
authorised equity capital of the proposed Ca-operative, subject to a m i n i m u  
of rupees one hundred and maximum of rupees five thousand : 

Provided that the fee shall be rupees two hundred in the cast of such 
Co-operalives who do not intend to have any equlty capital. . ,  , 

(2) The Registrar may dcolaro a rcasonabls scale of feeto bc paid by Co- 
operatives for various services rendered by the Registrar under this Act. 



Eligibility 16. (1) Any person who needs the services of a Co-operative, expresses 
for member- wjllingness to accept the responsibilities of membership, meets such other 
ship io a coqditions as may be speciiied in the articles of association of the Co-operative, 
"-Opera- is in a position to use the services, a i d  is competent t o  dotract under the tlw. 

Indian Contract Act, 1872, ma'y be admitted as a member, subject to the condition g lg72 that the Co-operative is in a position to extend its services to such person. 

(2) Every applicant for membership, and every member of a ~o-operative 
must keep cach Co-operative of which t!lc applicant is a member, inforaed 
or mew bersbip in other Co-operatives, and a Co-operat ive may refuse admission 
or remove from membtrship on grounds, among others, of dual or conflicting 
membership, ia other Co-operarivcs having similar business. 

Admiasion 17. (1) Admission to membership shall be made, in accordance with the 
E,S member. procedure specified in  the articles of associaiion. The articles of association - shall have provision for constitution of a board by way of election from 

arrlpng its members and such board may bc caIled by any other names as the 
arttcles of association provide. 

(2) Where admission is rehsed, the decision wilb; the reasons thereof shnll 
be- comrnunicatrd by registered post to  such appIicant within fiftecn, ,days of 
the date of the decision, or within sixty days from tb'e --date of subhission of i .  application for ,membekhip, whichever is earlier. . - ( .  . , I  - ,  , . 

I 
- 1  

- ,  
I 

(3) Where an a~~ticarit has been refwed admission- by the board or has 
had no reepome' from t h e  board, Lhe applicant may request the,board to pl'ace 
The matter Tor review by the general body. The board shalt placethe matter 
before the gzncral body a t  its next general meeting and the decision of the 

: I .  
. -  , general body shal! ',be final ': . ' ,- 

8 - 0 '  ' 

I 
~ r o v  ided that t h e  applicant shill be given an opportunity' to be heard by 

: 1 .  the general body before refusal of ,admisJon. 

1 withk-1 18. (1) A membe; may withdraw from 'membership in a Co-operative in 
from mem- accordance with the procedure specified in, the 'articles- of assoc~atlos of that 
bershi~. . . .  

. . Co-operative. 

(2) Withdrawal from membership will nonetheless 'require the member to fulfil 
such obligatiilns as were undertaken/aesumed as a member, under the provisions 
of this Act, the articles of association or : othcr' agreements. - '  ' 

Cessation of 19. ( 1 ) .  A 'member shall cease to be a rn3mber on the ~ u n d @  as may be 
membershiP. specified in (be articles of association. 

(2 )  Every Co-operative shall, incorm the nominee of the mernb5r. in the 
event 'of the dmth of th: member, and inform the member. about the cessation of 
membership. 

Termination - 20. (1) The board may terminate the membership of a mmbey who has 
of m m h r -  acted prejudicial to the objecrs and interests of the Co-operative, violated any 

I ship. of the provisions cf the articles of association of the Ca-operative, the 
- ! policies of the general body or board, andlor conditions atipuIated in contracts 

entered into by the member with the Co-operative: 

Provided that membership under this sub-section shall not be terminated 
unless the member has been given a reasonable opportunity of showing 
cause against such termination. 

(2) Where the membership of a member has been termin ited by the 
board, the member may request t3e board, within thirty days of such t e r  
mination, to place its decision for review by the general body. The board 
shall place the matter before tbe gcneral body at its next general body 
meeting and the decision of the general body shall be final: 



Provided . tha~  pending the gecision of the general body the member 
may have- only such - transactions, if any, with t be Co-operative, as may mba 
permitted by the board. 

Resister of 
members. 21. (1) Every Co-op~rative s ;all maintain a regisler of members. The nxme or bvtry member of t ~e &-operariy; shall be earered in the register, 

dons with such other particulars deemed necejsary by the board. 

(2) The name of cvcry m ~ i a b z r  !vhos= ~nemb:rship has ceased, or Who 
was terminated or withdrawn. shall be' siruck off from thc register. . 

,. 

I 
C-operat ive 22. (1) Every Co-operative shall include in its budget annually, pr&sion 

cdu~lion.: for expenses for tll2 e Jucation and training of msm b m ,  potential members, 
staff and mernbm of board tior the developmqnt of tt$r Co-operative in 

.acc~rdancc with the CD-operativt prin2iples as s?ecj6ed In Schedule D. 

(2) Any u~spent nmouot from thc budget provided under sub-scclion (1) 
shall be transferred at the end of the Co-operative business year to a Co- 
operative education fund, and-msy be used only For tht purpose o i  educating 
and training of members, potential , membsrs, staff and members of the 
board in Co-~perative principles and practices. 

Scrviees 23. ( 1 )  A Co-operative's services shall normally be available to members 
~rimar14  for O,.,lym 

I members, 

(2) Afier completion of two Co-operative business years gf its being 
registered under this Act, any Co-oper'ative found to be providing more than 
25% OF its c ~ r e  services, as speci6ed in its articles of association, in terms 
of the valuc of transactions, to non-qembcrs ' in any given financial year, 
shall be deemed to b: an aberrant CO-opirative and stand to lose for that 
Co-operative business year , exempt ions, if any, -provided tq it. 

- . . 

(3) Any Co-operative found to . be ab:rrant for three Co-operative business 
years.in any continuous Period of fivz Co-operative business years! shqll be 
deerncd to bs a Co-operative not operating on a Co-sperativc bas~s. . 

Exercise of 3. '(1)' N?, meopber or , ~ ~ - 3 ~ e r a t . j ~ e '  . shall exerc,?: t h g  rights of 
righ1sa mernbar?hjp, ipvliidi% the right t ~ v o t ~  unlest-flie Semb's has'mide 

such payme,ntk, to !he Corope'iative ia reg~mt of membership or bas acquired 
&nd continues to have s q b  ' in f ies t  ,in the C*operhtive, indu(li?g a mi'qirnum 
use of the services -bf the CO-op:ralivc, as mly" .,. . b;"s?eci6ed ' rii :. t h e  . artioles . 
of associatioo. 

. (2) Within twenty days of closure of fhc previous finaqcinl ye?, the 
chief executive shall 'prepare a list of member! with the "right to ~ o t e ,  and 
a-list of members 'wifhout the right to vote with reagoas thpfeof, valip for 
the current 'financial 'year. ' The list 3shall b: amed fo the notice board of 
the Crroperative for inforsation of' all members, and any member, not 
satisfied with the specific instances of inclusion or non-inclusion of member3 
in the lists, may a p p d  to the b~ard  Within ten da s ' of the aket ion  of 
the lists on the notice b o ~ r d ,  for rz-examination o ? the records, and the 
board shall, within forty-fivc days of clos-ure of the previous financial, year, 
review the lists, fioalisc them, and have them am ed to the notice board 
of the Co-operative. 

Voting right 25. In Primary and Secondary Co-operatives, members shall have equal 
ofmembers. voting rights I. e. .one member, one vote, and shall be organised in a 

democratic manner: 

Prodded that a membcr shall have to be a member f@r at least one full 
financial year, before being eligible to casl hislher vote except the case of 
promoters. 

Liability or 26. (1) A &-operative may be rr-gistered with limited or unlimited 
members. liability. 



(2) Where ' a Co-operative amends its articles of assoclation to . change 
the form and extent of its members' IiabiIity, it shali give notice thereof 
together with a copy of the of amendment to  its members and' creditors and. 
notwithstanding any provision in the articles of associaJion or contract to 
the contrary, any m e m b ~ r  other tban one who voted in favour of the 

.proposed change, or credltor shall, rluring a period of thirty days from the 
date of issue of the notice, have the option of withdrawing hislher sheres, 
deposits or loans, as the case may be, subject to the discharge of hislher 
obligations to the Co-operalive. 

(3) Any member or creditor who does not exercise hislher option within 
the period specified under sub-section (2) shall be deemed to have assented 
to the resolution. 

(4) An amendment passed under sub-section (2) shall not take effect 
until- 

(a) all claims of the members and craditors of the Co-op~rative, 
who have exercised the optlon under sub-section (2) have been 
met in full or otherwise satisfied; and 

(b) notice of the amendment of the articles of asspciation of the Co- 
operative has been received by the Registrar in accordance with this 
Act. 

(5) Subject to the provisions~ of sub-section (6) the liability of a member 
or of the estato of a deceased member for the debts of the Co-operatlve 
aa they existed- 

(a) in the case of a past membtr, on. the date- cn which the person 
ceased to be a member; and 

(b) in - the cage of a deceased member, on the date of hislher 
death; 

shali contihue for a period of two Co-operative busiiess years. from 
such date. 

(6) Where a Co-operative is ordered to be dissolved, the liability of a 
past' member, who ceased to be a member, or of the estate of a deceased 
member, who died, within two CO-operative business years immediately 
preceding the date of order of dissolution, shalI continue until compIetion 
of the liquidation proceedings, but such liability shall be limited only t o  tho 
debts of the Co-operative as they existed on the date of cessation of 
mem bersbip or death, as the case may be. 
Explanation-I- ''Co-operativ e with limited Iiability" means a Goperat ive 
in -which the liability of its members -for the debts of the Co-operative is 
lilnited by its articles of ,association, to such form and such axtent as - they 
may undertake to contribute to .any deficit in the assets of the Co-opemtive, 
in the event of its beins wound up. 
Explanarion-ll- "Co-operative with unlimited liabilitys9 means a ~a-o~erat ive  
in which its members are jointly and severally liable for the debts of the 
Co-operatiye and to contribute to any deficit in the assets of the Cosperative, 
in the event of its being wound up. . . 

27. (1) Tbere shall be a general body for every Co-operative consisting 
of all the members of such Co-operalive: 

provided that where the general body of a Co-operative decides that the 
size, spread requires a smaller body for more effective decision making, its 
articles of association may provide for a smaIler body' called representative 
general body, to be formed taking some members as representatives in such 
a democratic manner, with such functions and powers, and such rel8tioasbip 
with members, as. may be specified in the articles of assoclation. 

(2) Any reference to the words "general body". in this Act except sub- 
section (1) and th is  subsection shall apply to the representative general 
body where it exists : 



- F d o n s ,  i 
- responrribi- 
. tips and 

powers OF 
general body. 

provided that the representative general bc dy sbalI not . alter any provision 
in the articles of associatian or takc any decisions relating to such subjects 
as the general body may have explicitly retained far itself. 

(3) Subject to the p~ovjsions of 'this Act and the artides of association of - 
a Co-operalive, the ultimate power of a Co-operative, shall vest in the general 
body: 

Provided that nothing contained in this sub-secticr~ shall, affect the 
exercise by tbe board .or any other au~hority of a Co-operative of any 
power conferred on such board or such other authority by this Act. 

(4) Any power, function or responsibility, Falling within th: scope of .a 
Co-operative as a corporatc body, which has not been specifically entrusted 
by this Act or the articles of association, to any of thc several authorities 
within the Co-operahe, may be dealt with by the genera1 body, on a 
reference by the board of directors. 

28.-(1)'~be folkwing and such ' other matters, as are, considered 
necessary by t h e ,  board, shall be dealt with by the genera1 body at its 
annual general body meetin:.:- 

(a) long term plan and budget ; 

(6) annual opzrational plan and budget for the current financial 
: year ; 

'(c) appointment of auditors for the currenl hancial  year ; 

( d )  annual -report of activi~ies for the previous financial year ; 

(e) annual audited stalcments of accounts, and the auditor's report 
relating lo the previous financial year ; 

CT) repofi on deviations, if any, from the approved budget dating 
to the previous financial year ; 

(g) disposal or surplus, if any. of previous financial year ; 

(la) management of deficit, if any, of financial year ; 

(i) creation of specific reserves and  other funds ; 

(j) actual utliisation rjf rcservcs and olher funds ; - 

(k) report on the attendance at meetings by directors ; 

( I )  use of the Co-operative's Services by the directors ; , 

( n r )  remuneration paid to any director or member of any committee 
- or intcrnal auditor in connection with histher duties in thar 

capacity or hislher attendance at related meetings ; 

(n) quantum and percentage of services provided to non-members 
~ds-a-vis scrvices provided to the members ; 

f 

(0)  appeal petition of a person whose application for membership 
bns been rejected by the board ; 

(P) appeal pet iiion of a persm whose membership bas bcen 
terminated by the board ; 

(q) report of activities and accounts related to education and 
training of members of the board and Co-operative and staE 
thereof ; and 

(r) appointment of liquidator on suggestion of the board. 



(2) =he following and other matters when c~nsidered necessary by tho 
' board, shall be, dealt with by the senera1 body at its aanual or any- 

general body mcefing:- 

\ (a) election of directors ; 

(b) amendments of articles of association ; 

(c) removal of President, Vice-president and Directors ; 

(d)  Blectionslappointments to casual vacancies in the board ; 
(e) removal and consequent appointment of auditors ; 

(fl rnembeiship of the Co-operative in Secdnda~ y Co-operatives ; ' 
(g) partnership' with other co-opersti&s ; - 

, . .. - . . 
(11) amalgamation, division, meigor, transfer of assets and liabilities J 

(i) dissolution of the the Co-operative and appointment ' of the 
liqiiid~tor ; and 

(j) consideration of t'he Registrar's , ;eport of inquiiy bf reasoii; 
, . for the non-completion of thc inquiry : 

. Provided that such meting of General Body. considering the removal 
of President or Vice-President shall not be presided by pre'sident- or 
Vice-President against whom such resolution is to be considered- - 

! 
i Meeting8 of 29. (1) The board may', a t  any time, call a , general body meating of 

the the members of tho- Co-operative : 
! body. 

Provided that one such meeting known as- anriual gdneral body 
meeting shall b: held within one hundred and fifry days of the closure of - 

the Co-opetativ:'s financia1 year to- deal with the' matters specified under 
sub-section (I) oi scction 26. 

(2 )  The board shall hold- a sgecial general body meetiug within thirty 
- days from the date of receipt of a requisition from,- 

(a) st least 500 or 20% of the members ivbichever is less having 
the right to vote ; or 

{b) the Registrar as raquired under this Act : 

Provided that any such requisition shall cqntain the rensons for holding 
the meeting and the proposed agenda. No subject other than the subjects 
included in the proposed agenda- shall be discussed at the special general 

- body meeting. 

(3) All directors shall cease to be directors at the end of the period 
within which an anual general body. meeting under sub-section (1) or a 
special genhal body meeting under subsection (2) is required to be held, 
even if the board rails to convene such general body meetings within 
the specified period. 

(4) All directors shall cease to be directors at the anauaI general body 
meeting, . if the audited annual flnancial sla tement and auditor's report, 
along wirh the report of activities for the previous flnancial year were not 
made available Yo the members along with the notice to atterld the annual 
general body mreting in which the report and 'accounfs are required to be 
considered! by the general body. 

( 5 )  The quorum for a :genere1 body meeling shall be as speclfled in the 
articles of association, but shall not be less than Mty per cent of the 
members eligibIe t o  vote at  the meeting : 

. , 

Provided that quorum for a representstivz general body meeting shaU 
not be less than fifty per,ceqt of: the representatives eligible to vote at the 
representative general body meet~ng. 
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30. (1) Every Co-operative shalt record, in the laitguagt specified by tho 
articles of association, minutes of all proceedings of every general body 
nieeting in the minutes book and send the copy of the minutes in .the 
manner as specified io the artides of association within fifteen days of the . 
conclusion oi ei.ery , such ineeting to all merntiers. 

(2)  The minutes so recorded shall b:' signed - by rhc mcmber who 
presided over th:: said meeting. 

(3) The minutes so recor j dd  shali be dceqed to have becn confirmed 
on the thirtieth day after its dospatch to all members, if no comments 
on the correcthesa or otherwise of [he recorded. minutes are received from 
iatmbefi within that time : . . 

Provided that where comments hav2 been received from members, the 
board. shall. take them into considera~ion while . taking action on the resolutions 
an4 place the matter before tha general body at its next meeting. 

...,, . 
CHAITER XV 

31. (1) There shatl be an etected b 5 k d  of dilectbrs for every Co-operative 
const~tuted . a,nl entrusted with the direct ion of the affairs of the Co-operative 
ia acioriirihce with the prbvisions of this Act and [hc articles of 
association : 

~ i o i i d e d  that in the' casi of a Co-operative newiy regisfered under 
this:,Acy, the persons , wh.o have signed the ,applicafion for the registration 
of the Co-operative may constitute a promoter board, for a period not 
exceeding one cdendar year-, from- the date of registration, to direct the 
Gait8 of t 11c Co-operatiye and to  get elcctibnq of, directors conducted 
Within the period mantioned above,; and such promoter board shal! cease 
to function -as . sor,n, as a regular board has been constituted id accordance 
with tlic articles of @soci~\ion. The date on ,which thc, first meeting of . tbe 
board shall b; held, will be treated as the date on which the regular 
board is constituted : 

Provided ,further thaj in thk case .of a Co-operative 'society qrigipaily 
registered under the Co-operat ive Societies Act,  and subsequeitly rtgiste+d 
under this Act, the elected members d the board, whose term 
has not expired at the time oT registration under this Act, may be deemed 
to .be the' promoter board. .lor a g,eriod. not  mcecding one +Iendar year 
from the date of rcgistihioa tin er tha Act, to direct the affairs of the 
C+operative and to p t  elections of pirectors conducted within the period 
liieritioged above ; and , such deeined promoter board shall cease to function 
as s ~ o n  as a regular board has been constituted in accordance with the articles 
of association. Tho .data on which the first meeting of the board shall br: 
held, will bc treated as the date on .which the regular board is constituted. 

(2)' no case the number of membars o t the b a r d  of directors shall be 
less than three. . . 

(3) ThZie slialI be a Pieidt i t  and a Vice:Piesident ,of the hard  who 
shall 6e elecfed ironi arnobgst the directors of the board in acco'rdance wtth 
the provisions, of articles of association. 

(4) The board shall, on a motion of no confidence moved. by one-third 
of'lts directors' and passed by twomthird of its directors, at a meeting held 
for the purpose, remove the prisidenf, or vice-president, as the ease may be, 
on any of the grounds mentioned In Sub-section (I) of scction 20. Such 
meeting shall not 6: presided over by the rpesident or vick-president against 
whom such resolution i s  to be considered. 

32. (1) The board may perform functions, discharge responsihi1itids and 
exercise pswcrs as specified under and in accordance 4 t h  the teerms, conditions 
and procedure laid down in the articles of association, 'wbicli shall, inter alla, 
includd the following faactions, responsibilities and powers: - 

a )  d i d e c ~ r e t  the orpa*biti&al bbie'tAiv6s, tb r i t  up ip:&iBc ,&el? to 
be- achieved towards the& objectives, and to mak'e pGriodic appra~sal 
of operations; 



(b) to elect and remove oeicc bearers; 

(d)  'to make previsions for regolaling the appointment of all employees 
of the Co-operatiye, the scales of pay, allawances and other condi- 
tions d service including disciplinary action ; 

(e) to iinalise long term perspective plan, annual plan and budget to be 
, placed before the general body, and to .  direct the aEairs of the Co- 

operative in acc.ordance with the plan and budget approved bY the 
general body ; 

Cr) to arrange for funds ; 

(g) to decide acquisition and disposal of movable and immovable property; 

(h) to frame, approve and amend regulations relating to services, funds, 
accounts and accountsbility, and information and reporting systems, ; 
and 

0 .  

(i) to considrr the matter syecified under. subsection (2) of section 28. . 

(2) Every director of a Co-operative while performing duties, dischar- 
ging responsibilities, and exercising powers shall- 

(a) act honestly. and- in the best interests of tpe CO-operafive ; and 

(b) exercise such due care, diligence and skill as a reasonrlbly. prudent 
pers-ln would exercise in similar circumstances : 

Provided lhat any director who is guilty of misappropriation, breach of 
trust or any other omission or commission, resulting in loss or shortfall 
in revenue to the Co-operative, shall be personaliy Iiable to  makc gocd that 
loss or shortfall. without prejudice to any criminaI cction, to- which the .director 
may be liable under law. 

Ehibility 33. In addition to such other -conditions as may be specified in the arlicles . 
01 @-or' of association, a member of a Co-operative shaU be eliai ble for being chosen 
ship in a 
-PcrfitiYtYt as a director 01 the Co-operafive, if,- 

(a) Such member has the right to yore in the affairs of the Co-operati\;e; 

(b) such member has patronised  he services of the Co-operative during 
the previous financial year to the extent and in the manner specified 
in the articles of associaiion ; 

(c) such member has no interest in any subsisting contract made with 
or work being done for the Co-opeiative except as otherwise specified 
in the articles of association ; and 

(d)  three cnleadar years hevo elapsed from the d,ate on which such mcm- 
ber may have ceased to be a director of the Co-operative for reasoos 
0 C- 

(i) nun-holding of general body meeting ; 

( i i )  non-conduct of elections to the board ; 

(iii) non-submission of annual report of r cf Lilies, aud-ited annual 
' 

financiai statemcnts and/or audilor's report to the general body ; . 
or . 

(iv) amen~e from board meetings. 

34. (1) The conduct of elections of directors to  the board and of repre *lYioDr. reotativer to the representative general body of a Co-operathe shall be the 
responsibility, of the incumbent board or the promoter board, as the case 
may be, of the Co-operative. 



(2) Electioa~ shall be conductec! In thc manner specifiee in the articles of 
a 8saciation. Elections shall be ccnducted befo~e  cxpiry of the tcrm of ofice 
of thc outgoing directors or representatives, as tbe case may be. 

( 3 )  Where a boerdfails to couduct elections in lime in accordance wilh 
the . articles of asflociation of the Cc-o~erative, all dirtctws on the board shall 
cease to  be directors from the d a t ~  of expiry of the term of ofice of the 
outgoing dirc~tor (s) or representative (s), as lhe case may be. 

(4) Election-s of di lce t~rs  rhsll take a t  lhc iefliral body meeting, 

( 5 )  Where a board fails to conduct elections beforc the expiry of the term 
of the directors or .representatives, or, where there are no directors remaining 

'the board, such pereon (s), within such time and in such manner as specified 
i i  the articles of associarion, shall convene a general body mcqing, fo! appointing 
an ad hoe board fur the specific purpose of conducting elections- mthm ninety - 

days and, ta perform all. ftrnctlons of the boagd.:.during . . the i n t a w u r n  except 
those prescribed- by the general body. , . . . . , . . 

: , :. (6) The term of the . ad boc board, so appointed $hall not exceed, three 
months! and: the ad !!oc .hoarq: shall cease to ,function ' aa fioon as ,a :rtgalar 
board is  elected In accordance with the prticles of associatron. - .  , I ,  

(7) The d i ~ d 0 r 5 '  shall hold o @ c t  fcr the pmi-od for, which they--were decled , 

a<d,the --fiewly.=lsctcd dircctqrs a b l  ssrumc ofice ;at t h e  end of this . period. 
- 

: . . . .. , - ,  _ ... L . - , I .  I -. ... ' , . '  

(8) The dhctors may not t e  eligibw fir re-e~cctiori, if- b o  rpccifisd- i&; 
the articles , Of assccia!ion. ,. ..& _ a  L 1 ;: ,'! n . . ... . a , - .  -. . - . a ,  m . .  

(9) Nhro tbero are vacancies on tho baud inipitc of: holdio~ of Dlsction 
or:.-tdud ::to dcatb or~esignation .and where lthkze is- .a gaorum, ,fie d i b i n g  

. director (s)- .shalLaxsdaa )all the po~cas of. tbeboard ,and :may fill ,rho -vacancitsJ 
by i.co-optjoh .;from I aniong. Q a  ,. membm .: of the c ~ p e r a t i v o -  b a ~ g  : right to . - ~ o t a  for the remainder of the mspective terms. ,., k c : ~  

' -: 
- (10) Whom tbtrb' aie vacancies 'on tho and-where thnt Is- not iu0i- a 

dent n a b e r  -of;-d[reetors to : coas.titute, a ,quorum for ' boatd ' uiHtings,. tu, . 
ramainiq directors shall call ad'gened meeting' for the Purpose of  --electing ' 
direclars to fnl thc vacmcks. 

, .. . .; b . ,  , 

35. (1) The articles of associat-ion shall provide for retirement of directors =dr bymtationincarcafPdmaryC~.operitivs., 

. . 

, @) Tho articles of &ociatlon tiball &ov!do for rrtir&nt of directon 
by rotation or at a tlme, as the'case be, in case of Secondary Co-operative. 

(3) The t e a m  of. the. dtrectois shall in no case excted (five' y ~ ~ g .  

. 36. (1) me President of a CO-operative may, at any time, cell a meeting 
Mmtagof of the boad of directors: the bOgd. 

' Provided that at least four board meetings shall be held in a financial year, . 
and the m o d  between two wnsecuthe board mrttinga shall not exceed one 
hundred and twenty days. 

(21 The President shajl hold a special board .meeting within Mteen days 
of the date of receipt of a requisition flom- 

(a) at least one-third of the directors cn the board ; or 

(b) the Registrar ; or 

(c) the Auditor. 
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(3) Such, requisition shall contain the reasons for requisitioning the 
meeting along with the proposed agenda, and no subject other than the 
subjects included in the proposed agenda 6haU be discwed at the special 
board meeting. 

(4) The president shall cease to be the president at the end, of the 
period within which a board meeting under sub-section (13 or (21 or the articles 
oT associat'idn has to- be held, if helshe fails to hold sucb board meeting within 
the specified priod. * 

(5) An individual w h o  cedes to  be the president under sub-section (4) 
&dl not be eligible' to hold the o5ce of president for a period of five 
years from the date of mch cessation. : . . 

(61 The q u o r e  for a board meetsg. $hall be as specihed ir the articks 
of assadation, 'but shall' ia no '*se be ,  less th* fifty per cent of the total 
number of ,directors ~f the board. , . . . .  

, . .  , . . , 
, . 

' -17):Ths ~rockdhre to -ionvine and canduti thc board ,m&inls ahall ,?x 
such a may. b= specified in the articles of association. 

(8)' If .a director fail's to attend three cons&utivc board rneetinge without 
sufhcbnt reason(s), helshe , shall cease ,to k a,.director, from the &te of 
the third board .meeting. . I . , . . 

' . 37. (1) E~8r.y ~&[y3perat ive . . slid1 tbj6tii.n 'in- lfhd laaguggc bpdfied by 
the art ides  or association,: minates ofi all ,proceedings of bbai.deet!ng : 

in the minute9 book, and send the copy of the minutes within seven days 
of the conclukiog of .every. such, mettirig to all.directom.~ , : .: i . : : . ., , . . - ,:. i c - .  

J .& - :! 
(2) The minuies so recorded shall be signid 'by ' the  '4embt'r who . 

presided over the said meeJing. , , . . . - . ,  . 
< ,  . .,. - :: .; , . ' , & .  J::' t l  ';!,: 
, :tai':~he.;kiiqates,,scr mr6ed.rshaU'be deemdto~.;havo ~ b o e d ~ a ' m d . ~  - 

o p ,  the, fiFt*ntbi day. .after itsm .despat& -to:,aIl, =djr&tors;.~if:rad eominhts d- 
4 e  aorreclncss or ~~ptberwise of,' tho ,,minutes -are.rhePcd~from ,diretok;withiq.' 

: :>-, ' r . J . , , ,  - . - that time: . -  . I  . . I , '  - - I  I ., - , , : : .:. ,, 

., .~rovjde$, ,tbx ., where .i .coap&ts .hpe  :, been rec,eiyed(,lfrom - ,digector& . 
c ~ f i e a i b y ~ :  if, ' a ~ ~ y , . ~ > a l l  ,,h- qa=€ii the board .iiilien,the&id,miaut,m.ar=. placed-.: 
befov, @a #Trt .pe;e'png of ?hp,+oaq+ f$4 co&t&tion. - : r - :. . . , , . ,  , ; . .  . 
, . .- " , .  - , _ .  . .  . -.-  . .-' . 1. . .. ..... . , , ., .' .. . . 

,-+;--:-., ,, .,;! ;'? - ; a  : 8 , :- . 
CHAPI'ER V 

38. (1) A Co-operative may mobiIisc funds in .the shape of enquiq capital, 
deposits' -and loans :fi-by': its .mem&rs 'in sucb form, to  such eiteat dad- imder : . . such conditions as ,may: b: specified - in the'. articles of association." 

. ..- . . 
- (2) A @-bperative may raise h n d s  and oth& forms of financial' support 
sucb as guarantee from non-merabars, including banks, other. fiqa~cjal and 
non- finamcia1 institutions, on ,mutuallJi agreed terms, to &:h - exfent and ,utfdq . . 
sucb conditions as may be specified In the articles : of, assbciation. ' .' :,: : _ . . . I  

' ' I  .. 

39, 11) T+e @* . mobili!ed by a Co-op.erative .,shall be far the fur- 
therance -of its 0bjectr.w~. . : ; . :  I '  

. :. . . 
' < - 1 . J  ... : , . ,. . ' .  . I. , : . - : 

. , ,  ,,,i! 
. . 

(2) Such of its 'funds as are not needed for use in -its ' business, -a 
Co-operative may invest or deposit, outside its business, iq the manner 
specified under s-ub-section- (5) 'of sktion 11, of the Income' Tax Act, 196 1. 43 of 1961. 

- .  

40. (1) Surplus, if any, arising out of ' the business of a Co-operative 
in a financial year. may be used in one or ,more or the foilowing ways, 
m moly: - 

(a) deficit cover fund f 

(b) surplus refund among i t s  members; 
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(c) development of Its business ; 
, ,  .. 

(d)  reserves and funds constituted in accordaace wi th  the articles of 
aesoeialion; 

(el common services to its members; 

(f 1 reryards or incentives to employees; and 

(g) nondivisible corpus fund. 

12) SurpIus arising out of services provided -to potential members may 
not be distributed amongst members or staff,. bul may be used for tha 
purpose of common services to the community at large, and for encouraging 
potential members to become mambers. 

(3) Surplus must bk fully disposed of at the annual general body meeting . 

id wMeh the audited statements of accounts for die  0naneial ,year . in- wliich 
the surplus arose are'presented for the consideration ofthegeneralbody. ,. 

- . 1  

41. (1) ~ e f i c i t ,  if any., acisi& out of the business of a Cwperative in 
a financial year, shall be fully settled by debiting a part or. all of. the 
doiicit to the de0cit cover fund, ir  any, andlor as deficit charge, among its - : 
members: . . , ,  , 

, , , - .  
1 . '.. ..: 8 

4 Eovfdad, that ;nothing id. this subsqtim' shalt ':precIude . a Codperativi. - 

fram proceeding against , i ts  directors, 'or : employe6 Tor reqovcry of amowti':: 
coiitriblrtiag:- to-'- the d d d t ,  wbere%uch deficit is :':the d~ult--,of dbviatioti .,. 
from the approved plan andlor, budget, and whereJsuch deviation does not;')i - 
receive the approval ,of She, general body, or is. the resplt of gr.06~ ne@,igenw 
or mismmagenient: ' ' ' . . 4 .: - .  - . - 0 , .  

. . 

' ' ~roiriddd furjhei '' that mhtre - -s lch '  eoqnts ,~ ,&e . r txgi&d; the geaeral 
body may resolve to credit a, part or all of the amount to the' ' deficit, eovm 
fond  andl lo^.. to . the, ac.%unt o i  .each me* jn .proportion , 

, .  
,b . t! ddcit 
. , ch$gs uIcvi+ on himiher in'this rbgard. .- .,- . - . - -  , . , !.-, . .,, , , .  . -, . .. .. .. , . I ,  . . . . . . . . .  . - .  - > . , ,  . , ,-.,.. 

(2) No mhmbbr bull bc &&kd't h - with&* ''rio'i 'thz mambership of 
?he . C v p a G y e  rpiaout , paying hislher , ,aha? toyard? . ,cleari@ ,the dtficlt, any. . '  ' -" .-  - ' . .  . - . * , I L  .. .,'-d. . 

,*:. . .. . . , .  . - .  
. . . . , , . .I 

' I .  ' -  ' ,'i, .-: ,'L- ' : ' , I1  : , , ' 
-42, (1) A .  Co-operative may, in ,the iatept ,.of ..it$ , memhrs, and towa~ds-. 

thk fulfirm$nt bf its dbj@tivei, , create rese+s and ': guch ather- - fundd :;aa. 
a&,. *cifi=d the - krtic]es' of .an&iation. . - : .-. , - : !, " :'!.:, 

. - -  ' , . . , ..1 ,. : I -.- . ' <. ;,;:;y 1 . * , ,  , , .  - -  - ,  , .  . - -A 
, . L  ... I 5'; 

(2) Funds so created bay 'be "sed in the business of the ''~oro~erativc, . 

buf: at the end of every,Co-pe~ati~e buslne.ss, year,. on~,%hst ..p,ortion of ~ a c h  
fund which .was not applied for the Purpose for jw4ich ,it .was'. ureatqd, -.tbq: . 
Co-operative shall credit to the account of such firnd an annual interest, 
,at not less thnn: the:.;rate .paid -by scheduled banks:< on long tern. axed 
deposits, debiting such interest as oparational erpendig~e:  , ,. .. . . . e l , .  . .. 

43. Notwithstanding anything in any law for the time -being &I force. 
but subject to any claim ' of the Government in respect , of, land -, revenue, 
any debt or other amount -due 40 $ Co-operative :by any ~pqmber shall be 
s first charge upon such pro2ertie-s of the member as agreed to by the 
Ceoperative, and as the member may declam in the . manner spec&$j in 

. . .  , , the articles of, associ~tion;, ' . - - . . , . , I , .  .. . 
I . I  . . 

. .. , m 

. .- 
, . I - .  

- .  

CHAPTER IV 

44. ( 1 )  Every Co-operative shall keep at its registered oRce, at lmst 
the following accounts, records and documents, namc1y:- 

,(a) an upto,-date copy of this Act; 
(b) objectives of the Co-Operative; 

(e) an up-to-date copy of its articIes.of association; 
i d )  the minutes books; 



. (e) account of, all sums of money received aud' expended by the-- 
operative and their respective purposes; 

( f ) account of all purchascs and sales of goods by the Co-operative; 

(g) account of the asseis and liabilities of the Co-operative; 

(h) a list of members; th-eir Culfilment of responsibilities over the 
previous financial year, their eligibiIiry to exercise their rights 
for thz current financial year. updated within forty-five ,days of 
Closure of the Co-operative's financial year; and ' . 

(i) all such other accounts, records arid documeals as may be required 
by 'this Act or other laws and regulations. 

(2)- Wh&e . .a Co-operative has branch ofices, - summarised statements of . . 

'accounts relating to such branch office (s), shall be available a t  the registered 
o5ce for cach guarter, within fifteen days af the end ofthat quarter. 

< ,  .- . 
. , .. . . , .  . . - 7  

'.' ?.. 
, .- ., * 

'(3) Every Co-operative sha11 keep the books of acccunt .anb crher rcmds 
for. inspection by any .director.during businesshours. . , . , . 

(4) Every Co4perative shaIl make available during its business h o ~ r ~ ~ t o ~ "  
any., . member. who . ,so requests, copies of this. qct, . e i c l e ~  of ~ssociation, 
dutq ,, pook of , the . geyral , body, , ..voters' list ,and ... such a s o u ~ t s .  and -. 
rcco*, of. uati+cti'one that;.-relate, lo, that. member,, . . . tin . :paymet of  ,such . . 
ftcs, as, pay be decided .by -the b a d .  .. , . .  , .... :,,(, :., . :  - . . I  

I '  1 , , / A  ,; . , - 
A- - 4 5 .  '(1) A ' c d ~ ~ c l a t i v e  get i t 2  scceints hdited by-.., . . ...., . , . - I 

, . 
I .  , , ,. - 4 ~ )  a cwttred accountant wit- .the. meaning, of the. Chartered 
. ..... - . :  .Pi~un&tsdAa,'~1949;~r.-. '., ',' 

. . . .  . . d L $  b , 38 01 949 
' .  ' ,. , . - 8 .  m .  , ., , . - 2  7 '. ,::; " ' 1; 

. . 
- .  - . .. . . 

, a,b '> . ,  , 1 : . , : . ' 
- (b)  by 'any .other iuditiir'.' id., s&i&. & d ~ r ~ ~ ' ' ~ ~ d j t o ~ ~ ~ ~ e ~ ~ , . o f .  ' 

CEHlperative Societies, on' piiymeat of 'fees" to -be 3'kcided-'byv ' 
-I,, ::;. .-:,,.,.th~,~Audit,o+neral .of~~~o-aperatke.Societies.;.:,or. ,. . . . .  .L , . -  - -, 

., . ' ?> ,  '>.. -. , , 

(=) bj 'a  relired. ,~odkrativc kdit6r)Rctireb ~ ~ e r & & t  Abdifor ,; 
with minimum tbme years of exptrie~ce. ' 6 .  - -  

. . -. . 
S.'iij:, d & ' 

, ' .  : , 8 r' ' 1  

PI. -o cratiie,: . . ,mi',its anp*al ~ a e i a l  body nodin& shall' r;gal&-to , . : . ,, . l. i '):; 

appoint an a&itor. This hppohtfiadt hill, bt valid,ody "btil:<jg sibs.. 
of th?, next s_nocee@g anneal goneral . bpdy meeting. , 

;,;!,..; , , - r  7 , , . .. . < ; .  . L  ' . -" , , 

' -:43) The huneration of- -an; auditor may be . fixed by the ~eneral body 
or, . 'it not sa fixed, by. the' board. . . . 

. I , .  ' (4) An auditor ce&s to hold office when tho anditoi- 
(a) roslgns ; or 

. I '  

(b) is remot ed horn t g e e  vqder subsectioq,(6) ; dr 

(c) completes hislher term of ofice. 
, - . .  . 

(5) The resignation of an auditor becomes effective when a written 
redgnadon i~ received by the Coaperative, or at the time specified in the 
redgnation wbicbever is later, subject to acceptance by the board. 

(6) The general body may, by a special resolution, remove an auditor 
from office. 

(7) An auditor, who- 

(a) resigns ; or 

(b) receives a notice of a genera1 body meeting called for the 
purpose of . removing - himlher from ofice,- 

is entitled f? submit % the general body a written statement giving the 
reasons for h s l h a  leslgoallon or the comments on tho praposd 
removal, as the cr.se m y  be. 



(8) A vacancy created by the resignation, death or rhc. removaI shall 
be 'filled np by the general body. An auditor .appointeti to fd1 a vacancy 
shall hold office for the unexpired term of . hIs/her.-pred~essor. , . . i9) ~ h c  'audiior shall bb s i iki  notice of o v L y  g&era~' body meeting and. 
at the expense of. the Caoperative, will be entitIed, to attend and be heard 
on matters. relating to his/her duties as auditor and their exercise. 

(10) It shall b e  the auty of the' 'boaid .to ' ens- that 'annual Ilnaa~ial 
stat-eats are, . and presented fcr audit within forty-five days of 
closure of the Co-operative's financial yqr. . . , 

(11) Upon the reasonable demand of the auditor of a Co-operative, the 
present or former directors, members, managers or employees of the a 

C+operative shall- 

(a) hiv ide  -such akees to . records, documents, books, accounts 
and vouchers- of the Co-operative ; and 

. . m 
I ' 

(b) furnish ' slich' information' a i d  '&planationq es are, in t b  
. , . , .  , . o~ipion of, the , auditor, .necessary .to enable himlher .to .m&e 

.I . ' : 'the,.gamination ,-and report. .. - ... 

(12) It shall be the duty of the auditor to ensure that auditid 'annual 
finanoia!. sta ternen!!; and , h!sfher - acm4panying , .rep.orl are furnished .to $0 
Coope~i l t iv~,  Mthrn fgrty-fiw days of - the. :nubmssion .of annual financ~al 
htcments by the- board. ; L C , .  , -. -, h 

, :, (13) The auditor's report to the' Carop-tive ah&- .. . 
' ; . ' -  , 

.(O) itate whethe tb iuditqr.- h ~ ~ : ' b ~ t & d ' : ~ ~ . : &  informatiom 
and e~planatbns, which, to the best' of hi~lher knowfodge and 

I . ,  , . . kliof, . .Ware ne#lWY fot - Qa.. p w s e  .pf. : .hIalhcr audit j - . . 

(b) @(ate whether the ~a-oper'aiivbk bod  he& - i i d  b-c and 
j '  .. .- ,: , , .e.xpanQitw acmunt dealt, - w 1 tb byb f he. reprt .m ;la agrwmsnt 

with the books of accounts 3 : . L ; . .  , 

.., . . ,- - (E)  lndiate a e  basin on . whlch ekh asset , &d liability ma 
valutd, end make cospecEo mention ,of any - change in the 

:,::! , , . 
mamet Ln which ~nch  vaIuation was dons .In the gear unde~ 

, . - '  - %&i&vo$ 'md its,' an"'iuurjplus/d&dt ;. *.,, t.:.,' , ?  b 
, . A , .  t .. . 

, .  . .  
'. . - .. 

,I  , .  (e)'kai&t$'ij&y "&miation in aptwl cxpsases and, in~011ia fmm 
'- - ' :  thd" estidated ' ' expenw a#d- income id the approved 

budget ; . . 
.,i . ' -  A --'(fi'i~i!Gi=p~r,$'set . ' .~ ip '  of # o , d M o G  'I&, ,a..Ptatiythe, 
iiij , ; ,  ,' 

3 , . ..i : - '  during:tk. CAperaQw '-bdginmi'year:' tinder aupit,, become. 
, ':., -;. , . 

-idq?lgibte ,:,iqder . ,@is Act to ,, ~oitinue . ,in . o h '  . as a 
. , I  . 1 ,  : I . ,' . - -  ,.- . A V . .  .. * - I . . .  - .  . . , 

A . , , ' r : . ,  .. .. . . *i.' . l , -. ,C i '  , 
; ; , . : : 

i I ' .  : . (&)"-'&tB&bc&ar-'ths .decisions 'on digpdsal' bf of a&ers- 
ment of deficit, of the genera1 body, at its previous 'annual 

.. . .. , . g ~ e r a l ,  body meeting .were implemented . . correctfy and 
, '. -., , ';: , ;~mp\eteIy or not. - ' .. . , . . , . . . 

,I. . I  I > .,, . , . . . -  + .  - 

Rctma Q br 4i. (1) Witbin thirty days bf . ' tho2 'hdlding tho aimual. general bodyq 
fllad with tho m+iq, . , every Co*perative shall , ale - !$e foUowIng + . 7  . . . returns _, . with. . . , - the . . . ,  - . I . .  . w- ~ q g i b ~ &  i+mkly:-. < ; . , ,  J I , ,,, :;;;,r:,,- . 1 * - ' A  . . . L .  . . .  

.I I I . 1  - .. . . , . I  . . : .., 
, , ! " a ) / ~ ~ h ~ l l , ' n ~ o i l o ~ . a ~ ~ i v ~ ! l e a ; ~ ~ -  : ' - - I L 

'( - 1 .! : ., ,. ', 11; - 2  - , : 8 '  1 ,  - . .  ,. - . .  . .. , [  , . 7 ; 

>;;, ,- r . ~:(bj.ai&al aidited tbancial st8faerits of : a&oUqtS with adit~r'q.~ 
, . , . , . ,  - .  , . -.: ' , <  , ;.,. .: * .  repoit ; . . r l  

. . ' .. . . . J 



(c) statistical atatement indicating ,name of the Co-operative, core 
services offered by -the' Cu+perative to its members, top1 

' n-umber of members as on tbe last day of the Casperatrve 
liusiness ycar, total number of employees, total liabilities 
expressed as- , 

a ,  . ii) . funds from mcrnbers, and surpluses, and 

( i i )  funds fiom other wtcrnal sources as on the- last day of 
the financial year, quantum in ' rupees of Services 
provided- - .  , . 

: . - (a) to members, and 
, . 

, , 

. . (b) to potential members ; and- surp1,usldeficit a't the end 
. . .  of Cooperative business , . y e e  .. ; and, ' : - 

(d) annual disposal of sllrplus or m,anagement , of deficit. 
m ,  , . 

: . . (2). AIongwith . the relurhs. sp&ed under sub:i&ti$n (11, every 
Cfiop~rative shall furnish the following' infoiinat.ion to : the Registcar, 

. Uqely:- . . ,  - I  
. . 

- I . '  
' ;. . . I  ..' , '  - . , 

\ '  ' 

: -.. l~~.'(=)..tk daklof:  the andul .geheral'"[b$dy 'meeting at. whicb'"tI$ . . 
. .:. , :- .: , . ~ ~ e ~ u r n s  ! to ' be' sled 'with : the Registi.ar w+d,  ~cbas ldkd  'and 

.I. , . . . -  . - . ,  . , 

approved ; . . .. L C - . :  . . 

(b)  the totak.;numbir or members oh th'e 'rbllo ,'of the CiiopGative 
, . wh3 were  eligible to ,vote on, +e , date , of (such annual 

:. i! I. ; :. ,.. ' , ' &n&ia , bpdy '$e&thg ;, ' - .. , .. , ' .  - I  - . :  i l .  

; .  , , ' . '  .I - ,  
. , . . , , i I .  . :. .,;! b , .. : id '  ' , : ) I .  ' . 1 f  , 

- : i: !. ,::;I@ tbi:lndin& t ' ( j f . ' :  Ti btjjjbers; p3$enr'J': such annual 
. . >.- ; ;,+. I(,< ::, , 

general body, me9ing ; , , 
, ! , C .  . r - . - , , ; ,  (:*: : , ? . T .  -.!<,[,-:- , . i . , -  ' :  . , *  . . ,  .., ;I.,:. . . ' ' ' 

*', ' <. 7:.  - ; ?. ,:, - -  - (d )  :list : 3fi- kames -,of:;:dir&idi;, 'theit addt$ksV 2 8hd their terms 
o i  office ; ; ;:n:.:~-;,,', :(, :~ : ' , - , , , ~  ,. ,: 1 . 6 ,  . 

: ! !. $2 ;!: iri>&l mame;:and ':%ldrssg-,pf~:the -,auditor appointed :for . .  auditing the 
,, I : r.i : : , ! i r ; f i 3 ~ L r ~ ~ t  ,;yeaq's,i$qAunls;; and .:,I r: :!; -.. . .. T;.z,: * , .. 
I _ .  .. 

a 1 : '  - - . , - ~ ; : . " c D ~ ; n ~ i . a ~ & ' . :  hle+6qn'ti ! $8; rrib$sc:i;lroi -;' 'ikquired by the 
- Rsgigiak "bfii'ch' $ill"'edable hlrnjher' o declde whether the 

- .  . .  , <. .-, . . t.' .Co:,oper#iv~ ha:, ynduc!ed ,,its . affairs iin . accprfan~e with the 
: , .. ., . . , , I i , i ' . ~ d p - ~ ~ r t i ~ p r l n c ~ ~ t P ~ I ; ~ ~ ~ ~ h i ~  i:!l., . d , ,  . A :  , --I: Act;. ,' ;. - .. .: , - .  

:, 3 ,<3) if :ik&, Gt&hs~ ifoi3;&$, ::i& :' : .',dnbk fub-acctions (1) 
aad(l), er,: not filed wirb the Registrar within'th'b'tiPe 'Apecsed under 
sub:sectionjl& ,.,it shall . . be : Jyeated.. as ,. an ,oPenc$. , ..under ,this Act and the 
Caqqiit~vZ,'.s,hall be penalisid in ,'a~,oda;i~'~ki~ti.,tht..drovisiom of 
thig .Am. . - ' , . . ! I ,  ' .  . . __ . , .  . .  I . . 

I .  I . . .  

(4) The Registrar sh@l wbqt qn , avud . .  report to. the .G??ernment by 
thei*st: ~a i ch !Yr  dchBl&& yeis, bbn~iding statistical i,nfooimatibn on the 
Co;bpekativ.& 'in -?he State :cdmpil+d from the'ietuhs ieciived, $ly.ring the previous 
calendar yefir, d d c r  sub-section (1), With regard to, tbg":total, number of Cot 

i 
' 

operatives ,in the State, their membership, employees, funds, semicee and surplus1 
I ddcit an$ .the repo~t  hall a l o  ..contain information on, feu raised under this , - , ,  

Act by' the Regigirv. :" , , - I .  
.I - 

( 5 )  A &-oper;rt;vc may a& in writing to the ' ~e&baF. seeking a copy 
of the Registrar's annual report, ~ h l c h  shall be made available by the Regietrar ' 

on regoqable. fee , to be , h e d  by. ~he'.Registrar. . . .  . . 

, - .  
l a s l l b .  47. (1 )  The ~ e g i s t d r  after giving '8 -notice to the ~o-opkr i t ive  co&m.ed , .  . 

shaU,on the application, of a Swndary Cosoperative to which-the W p i d i v e  
concerned is afiliated, or of a creditor to whom the Co.operative. is indebted. 
or of not less than one-third of the d M o r S ,  or of not less thin onetenth of 
the members, +Id an. inqu~ry , or cause fan inquiry to be made inb any speciflc 
subject or subjects relating to any gross violation of any of t h e  provisio- 
of this Act by the Co-operative. 



OK- 
, , 

(2). The Registrar shall ordcr an inquiry Gnder- sgbdection (I) , only after 
receipt of such fee, from the applicant or the applicants, a6 deemed sufficient 
to meet t!le C S l s  of the inquiry. 

(3) The inquiry shell bc cqmple red within a period of one -hundred and 
twenty days from the date of ordering the ~ ~ q u i f y .  , 

(4) If thc inquiry is not completed withia the time specified in subktioq 
(31, i t  shalI lapse ar the end of t b e  said period, and rhe , Regislrar shall refuad 
-to the applicants the fee collected from them. 

(5) T ~ L  Registrar ihall, v r i ~ b  a ptriud of thirty days fram the datc of 
the completion of the inquiry, as specaed in sub-section (3) or af the l a w  
orthe inquiry as sptcScd in sub-section (4), communicate the report of the 

.'idquiry or the reason6 for the- non-wmpktion of the inqulry;, ,the case 
,may k,- . , , , , . . - .  . . , , , , 

, . 1 : .  ' 
, . 

, :  , , .  .: : ' ,  ,. I . -. 

' (a )  t o t h e  ~*o~erat~ve~concerned,'; .:,''. I '  . . . .  
, . (b)t.othe"applica~t(s);and ' - '  ' : " I ,. .. . <,-,-, , 

I . .  . , . - <  - - 1 .  . ,  . 
. (c) 10 u y  perron, on payAent .of fgc specihcd by'tho,~dgktar.  , .  : ,  . 

. . , , ,  . . .I . . 

. . ,  .., L _  . - 8 .  ,. r 
. C e T E R  VII 

. , . ., I - - .  I ;, , . ' t i  ',r , . , b 

- .  , : , . d m  .. - OFFE;~~CES - . ?  ..! , , .  . - ,. . -  : I ,  - . $  

48. (1) A peiaon who makes or assists in making a repolt, rehn,  notice 
-ar ' other d o k b m t  . required in this :Act .to be:sent-;. b: !the'- Registrar : or.cw any 
other: :@rsok ,which . , , - ., , * , :, .. : . ,.,-', : a ; ,; , ? ' I  , I ' r  

, . : r ,  , .- ' ' ,.,!,, . '  ,,,:! ' m  ,, ' ,..., ', ; -. , jil,,-l :T 
(iij conkins +.udid . . .  sia%+t' - . _ .  . . . .  0: .. $aterial'fiii~ .. : . . : , , ,  or' . - . ,:, . , .? , , , ', , ' 1  ' ;hi 

(b) omits to state a material fact required in the report or necessary 
. . ,  : ~.to'.makeastatrrnent;'or:,.::,., :fir . ' , . .  ;.;- m,.,::;,.,..-i:..; ::,' 
: .-.i -' , - i ,  + . - , r , b : . , > - -  ; ; I : ;  ;....: - - - . ;  G V - , .  ', , . . , -  ' j : ,  ' ,> - - j , .  .<,r.-,fi 

C) C O D ~ ~ L  msleadid TdFtkin (PC li&t ofthe -ciic~rns tanciid'!u~w,@ih 
it was made; , . . . ... a:& 

(3) The, oFpder,-g ~pnvictian through summary trial shall, in case of 
&5d&qidual: b' m,ttieg hffendei- bt lipitire to p65shgd .wjtitl ' &o?+hi& 
~ay,!'exteha,f o :,gk&+ thtiiis~nd~~iupk8 hg&d 'lh 'we : -.be a. person ojbEr ;than1,;N&& 
vidud ' komdttidg $"uhr: dffence' I& 'b&is$e &th ' a i c h  &t&U. to 
ten thousand rupees. 

..I _. 7 <;; , ! : ;1.;  2.j 
(3) Where the gerson guilty of an offe+nce under subsection (1) is a body 

corporate and whether or not the bodyJcqrp~rate has been promuted or con- 
victed, any director or officer ofthe 'body corporate wbo knowingIy aids or 
abats the offence ahal  -b. held .guilty-,of .ap . . offepce yd .liable far; yonviction 
through s-qy.. . trial : t ~ , ~ b e  pnished :@th fine .wbch , ,niay. fxbnb.' it6 .?nF 

. ' L , .  1 .  - 
,. . . 

thowand: rupees; :, ,. , . , " . . r  . ,  .. - . . .. . . , . .  :, . . ... , -:, .I-, z , .  I: . , 
. * - . .  . . - ,  . -  *-: ; , ' I  -: , : , , - - , , - .,.-.. .. 

(4)-Na person nhdr bc deemed td 'bcbilt;af an o ~ c i i e  in pursnanke 
of subsstion (1) or (3) . where . ,  . -the . .  untrue, statement , or,o.*s@on-, 

- ,  

. ".: .(a)mW& 'd&wn t o -  hj*/her : &a:* - I '  . -. . ' ,  

, r .  , .  . , , , - ? > .  , '-1 ' , 

(b) in the &rcipo of reasonablb - -diligencer - could . not have been 
know to himfier. 

' ( 5 )  Every person who- 

[a) djlhout reasonable cause, contravenes a provision of this Act foy 
which no penalty is otherwise provided ; rzr I 

( b )  fails to give any notice, send any return or document that is 
required, for . the purposes of this Act, 

ohall be deemed 1~ be guilty of an offence and liable, on conviction though 
summary. trial, lo, be plrnished with hne which may atend to one tbousmd 
ruptes* 



. (a Where a person is convicted of an oEence in pursuance of this AC~,  
: l t h ~  cow may, ' in addition to  any punishment imposed, order - the _person to 
- comply .4vith the provisiom of this Act .or the provision of the articles of asso- 

ciation for the contraventi~n of Which fieishe has been convicted. 

. . (7) No prosecution for an offence under this Act shall com'mence after 
six calendar years from the date on which the subject matter of the.complaint 
i8  datected. , . . . . .  

(8) No civil m e d y  for an act or omission under thia Act is suspended 
OF aKected by reason that the act or omission is an offence under thig Act. 

$9) No court inferior to that of a Magistrate of the 6rst class - shall uy 
: any o ence under this Act; . ,  . , . .  # , .  . . . 

--. 

, l  - , , .. , 

(10) Any transaction a r  payment, contrary to the provisions of thk Ad 
or the articles of asnodation, ddiciency to the assets of the Cwperative,. by 
breach of truat, wilful negligence, or otherwise, misapproprietion,~fraudulentty 
or unauthorised retention of money or other ,property belonging. to tb Co- 
-operative, caused by m y  present or past employe, member or ,the, dircctor 
of the C ~ e r a t i v e ,  8haU be trcated a6 ad offence u d e r  thin Act and in addition 
to the puniahment as .deurued proper, nndef the general 18w of the land, the 
court may pass order for recovery of such dues or property of the Co-operatiw. 

.. I - ' 

(1 1 )  Any member of the' C&op+iti+e or Secondary Cooperative shaU 
be the person competent to institute prosecution for, any offenca onder thIs 
Act. 

- .. _ .  . . , - . . _ ,  . , J 

[;. 49; g), Tho -RlginWr 'or ..any OR& eulhmirod in hh behnV - may. tither ' 
before or after tho institution of proceedings ,for an off- under ihis Act. 
permit any pmon .charged with the offence, to Fompoupd tho ,offtnoe on pay- 
meat of such sum, ' not exceeding ten thowad rupmr - ' - 

- . 7  ' . ..<< ' ' - -  ' ,  . . . . , .  . 
(2) On pa&enl of svoh ss m y  be determined uader.sub-kfttan (I), 

no further procedhga shall ls tnken aga!nst the ptpaQ in ttepect of the sama I~&&&. , . -. . . . - . . . .  . , - -  . ., - , 1 . _ . . A , '  - . 
, , ,  , . ._ . ., 

(3) Any passed or prseeding recordled ~ n a t i  aub-sqCi?n (1) shall 
ba fha! and no appeal or eppMation for nvlsion shall Ilu thcremm. 

"- 

.! , , -:;; .:, 1 I ,  . '  . , - -  . . . . . 
--5O..No 'b*, pr@@ibn t$ biha , l eg@.~Fo~~ ln$ ,~$ka?j  li;'i&?r th- 1.1, .. 

- R e ~ . . . o r  ..ray othe .-,offimr, egp.owe~d tp, . ; g~cJar this Act ;fop 
mything - .  which .h.h good faith dqne qr inten+d to h: ,vqdq t h i ~ A c t . ~  

. -. 
. ' I .  .. . , I . , .  . . ,  

t . , !  , ' . , , . . >  . L ;  
, CHAPTERvm 

. ' k  :. : - -  . "~.DISPWflS ' . , 
r ,  'y . ., 

4 . .  . . , . 
? 

: a. (1) ~ohithstaiididg ~Aufihing codtained in any other' law-fok the tlmc 
be-* 'ia..'fkce,'- if any dispute touching- the. consdtutton, management, or- bad- 
-9 of Cwperative arises, such dispute shall be referred to 'the conmed  
Lyb!,tql tribunal, , . if the p,&ies, . ,. ,. thewq . qe., among the folrowing, namely:- 

I ,  ;. 

(a) the Co-ophiye; its board, past board, any &t/prcsent oficer, 
any pastlpresent employee, any director, office btafer, pr any pmt 

" .  ' 
director, past offiw beater, or the nominee. heir, or legal repre 

,. . . . . .' sentative of -any d'weakd employee, deceaaed director, deceased 
office bearer, of the Co-operative br. the Secondary - Co-operarive, 
Of p . r -  ' 

- .  . 
.-, (6) a member, potentiel member, past mem_ber,,.a pas03 ~ I a i m b  

through .a member-or past, memh. or. .deceqql,megber of the Cot 
, operatlve or the Secondary Cyoperative, , 'or 

. . .- . 4 . . . . _ . - .  .. , I .  I , .  r :  . A .  . ,  

(c) a surety of a mmhbkr,' pitent ial member; past msmb~r ;or a deceased 
member. . . 50,; .:' . . A .  : , . \  . .. - 4 .  

- 1 '  ' .' , A #, - 4  L 3 . J  bL. l , ,  , 

k : . .  ~~~IanibIon-LFor-ttia purposei of this sub-section, 'a dispute 8hdIkihclude- - , 



( i )  a claim in resped of any sum payable to or by a Co- 
operative for any debt or other amount due by or 
to a mcniber, past member, thc nominee, heir or Iegal 
representative ~f a deceased member, whether such dcbt or 

I other amount bc admitted or not; or 
-. , .,. 
, . .  

(fi) a claim by surety a,?ainsr rhe Principal debtor wllcrc thc " 

Co-operatiye has recovered from the surety amount in 
respect ,of any debt or other amount dm to it  from the 
princjpaI debtor as a result cif Ibe default of thc principal 
debtor . whether such dcbt vr amount duc h admitted 
or not; or 

liii) a cliam by or against a CO-operative, agajs~ or by a 
' memlxr, or past member or tbe nominee, hcir or legal 

reprcsentative of a deceased rnembcr rclating to the delivery 
of possession of land or othcr immovable property resu- 
med by it. 

(2) ' if any question ariscs whcther a dispute referred to the arbitral 
tribunal under this section. is a dispute touching the constitution, mana- 
gement or businas of the Co-operative, such question -,shall be decided 
by tbc arbitral tribunal. 

(3). The ' arbitral tr ibun4 shall decide thk dispuie in ackordanci 
with the provisions of this Act and the articles 01 association, and 
Such decisions shall be final. Peading final decision on the dispute, 
the arbitral tribunal may make such interlocutory orders, as i t  may 
deem necessary in . the interest of justice. 

(4) Every order or decision. made under this section,' shal1 be 
executed by thc chief txccutivc of the Cn-opcrativc, o n  a certificate 
issued -by  he arbitral tribunal. .. , 

(5) Notwithstanding anything contained in sub-section (4) or in any 
other law for the time being in  force, and without prejudice to any otbcr 
mode of recovery which is being taken or . may be taken, an . erbitral 
tribunal may, on the application made by thc Co-operalive for the recovery 
of arrears duc to the Co-operative from any of its members, and its 
furnishing a statement of accounts in respcct of Ihe arccars and aftcr making 
such inquiry as the tribunal decms fit. issue. a cirlificate for the recovery 
of the amount stated therein to be duc as arrears. 

(6) A certificate issued by the arbitral tribunal undcr subsection ( 5 )  shall 
be final and cclnclusive -proof of the srrears qtated to be duc and the 
'cirtificale shaIl be executed by the chief executive in the manner specified 
in the articles of associtaion. 

52. The articles of association of each Co-operative shall provide for 
the constitution of an arbitral tribunal consisting of an individual or a 
group of individuals not exceeding five, chosen by the gencral body from 
among its members or others, Whose krm'of officc shall be not morc than 
three years: 

provided' that w,here an arbitral tribunal conqists of more than 
onc member, it may choose for reasons f~ be set forth in writing that 
a disputc or set of disputes rcferrcd to it for setrlcment be decided by 
,one or morc of .  its members, and the dccision of - such member or 
members shall- be deemed to be .  R decision of the arbitral tribunal : 
, Provided further that where the arbit~al tribunal: consists of more than 
one member, the articles of association shall ptovidc for -the ~eneral body 
to specify the name or the person who will be the presiding officer in case 
of joint arbitration. In cass of tribunal Paving more ,than one member, at 
lca6t 50% of the number of members shall constitute , quorum in case 
of joint. a r b i p i o n .  In  case of diflercncc. 0: opinion amongst members in 
a joint arbitration, th decision of m a ~ o r ~ t y  shall erevail and in ease 
of equality of dissenting opinions, the, decision supported by the presiding 
O5cer shall prevail. 



DISSOLUTION 

Diasolution 53. (1) A Co-operative- may, by a sp~cial tesolution, move for its Own 
by mcmbrs' d iesolution: 

Providrd that a notice of the general body meeting shall: be Sent bf 
registered post with an inyitat~od to attend such meeting to the ~ekjsyar,  
to the creditors, if any, Secondary Co-opcrative to which thr: Co-op~ratlve 
is affiliated, and to any Co-opsrative I:) with which a partnership contract 
has bcen entered into. 

(2) Invitees spccificd under The proVi6Q of sub-section (1) shall have the 
right to make -a representation to the general body, if they so *ish, 'on 
the issue of tlie proposcd dissolution. 

(3) Witbin fifteci days of kucb ' move for dissolution, the CO-operative 
shall send ,to the Registrar a copy by registered post of the move to 
dissolve the Co-operalive. 

(4, The k o v e  approved in pursuance of sub-section [ I )  is required to 
. set- out- , , 

(a) the assets aad liabilities of the Co-operative; 

(6)- the up-to-date audits report; 

( c )  the claims of creditors; - 

( d )  tho ?umber of mernbsrs; 
. , 

(e) ' the nature and extent of menibets' interest in the ~o+pe+& 
tive; and 

CI) thc name- and address of the liquidator appointed by tho 
Co-opcrat~ve. 

(5)  When the Rcgistrat reeiues thc special resolution passed iri puram. 
sn@ of subsection' (I)-- 

(i)' where the Co-operative has no assets and liabilities, 
helshe may 'dissal~c the CO-operative, strike off its hame 
from the regrsrer or Co-operatives and issue a certificate 
of disso~ution; and 

(ii) whzre thc ~b-operative has asscts or liabilities, the . , ,  , : I ,  

liquidator shall, wirbin thirty days from the date of ! . . I .  

passing of special rcsolntion, cause g t  the expense of 
the Co-operative a noilce of thc special resofutidn to be 
published once in the gazette and . once a week for 1Wo 
consecutive weeks in a newspaper published or distribu- 
ted in the district where the registered 6,KCe of the 
Co-operative is located. 

(6) I n  the case of dissotution, under sub-section ( 5 )  above, the Rcgistrat 
may rcquire, till the certificate d dissolution is issued by hirn/her, froin the 
liquidatpr appointed by the Cooparative or any other person who is required 
to firn~sh information, a periodical rctu'rn- showing-- , ;I 

. , (d) the-progress of dissolution; 

(h) the dist~ibution of any uadistributcd surplus or fe&rve;. 'add. 
I 

(c) any Other relevant, iofdrmatioo that h'elrhe diiy iequirc. , - 
. , .. , ,  .. . 



(a) immediately give notice of hislher sp  ointment tp the Resistrar, the 
Secondaty Co-apcrBtM, if any, . or to t % '6 membti &-~p'4itlties, 96 the 
case h a y  be, and to  'each claihlnt add ckedltoi bf tb= Cb$bfati$e;. 

Ib) take reasopablc steps to give notice of ,the l~quidation where the C+ 
ojm-aji* carrid an bMineQ as refetitie'd ilndbr su b i s i b h  (5) 
of aectioh 53; 

\ 

(c)  plA& i n  the notica ideiltionkd \it ciauses (a) and (h) i pi~vidon 
requiring any person- . 

( E )  indebted to the Co-o petat ivQ to iebdek ad asbunk and bay to th& 
liquidator at the time and place specified any amount owing; . . 

(ii) possessing propert3 of- the ~bdopeidive. tb dejiv&y it to the 
- liquidator at the time apd place sp&ed ; and 

(iii) having a claim against the Coroperative, whether liquidated. 
unliquidated, tuture or contingent, to preaent particulars of the 
claim in whitingto theliquidator not later thaasikty dsys hftes t U  
&st publication of the notice ; , , 

(d) take into custody and kotrol the proper0 of the Go-operative C :  
(g)'opim add Haidsih h tmt Pt2koujit Edr tbb inbflgr tit tllo ~&WMM 

Cfl, keep accounts of the moneys of the Co-operative received and paid out'by 
himiher ; 

(g) maintain separate  list^ of the membrs, creditors and other persona 
having claim against the G~bpetativk ; 

(h) where a1 ady time .he/she determines that the  CpoperatiVe is uflablt to . 

: pay or adeqllately 'provide for tht  disdfiargd afitS'6bll$atidns,~ekk t%e I 
suggestinn frorfi tae gedUiiI bady a's to t h t  tlridischargd lidbibtie4 ; and 

(i) deliver t o  the 'hgistiar/~ddlff$l ~ d d y ,  gtiiodidal~~ I3 the ~ i k i s t r a r l  
Gdherdl'Body may require, flnadclhf itktt6WdiS of the Cb-oprative in 
bhy form which the Ilquidator :conlders prober o i  ftiiit f he . Registrar1 
General Eody hay. Yequire. 

{a) engage lawyers, accountnnts, engineers, appraisers and other professional 
advisors ; 

(b) imtitute, dcrcnd or take ,part in any civil, criminal or administrative 
proceedidg id the naMe rtnd oh behalf df the Cckdptiitive; 

(c) carry on the busiaew of the Ca-opbralIbe a9 tdtjuir2d.for d n  ofdklll$ . ' 
liquidation ; 

(d) by public auctioh any property of the to-operative ; . . ,  

(e) do all acts and execute any dmumcnts in the name and on behalf 
of the Co-operative ; 

vl borrow money on the:security of the property of the  didti^^ ti^^ ; 
(g) settIc or compromise atiy trlaimh by or dgainst €lie Gb-dp'eisfiire ; 'and 

(h) do a11 other things that heisbe cqnsiders. necessary for tl li quida- 
. . 
I , 1  u tioh bf h e  Cwoitatiqe alhd 'dis'trihtion bf itf,fliopeity. , . , .  . , 

(2) Where a liquidator has reasons to believe that any per6on has in hislher 
pd$sessidh or undef bislher doatrol, or lias ~ W a l t d r  'ivithhli~d ci~ iniidbpfbpriated 
aay - propetty uf We 'Cebp'efaiive, h&/Shrl mdy m#$ly; f6 ;fit! Gdurt for. an 
order requiring that person to restore the said .$Yo$ity.- ' ' . , 
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(3) No liquidator shall purchase, directly or indirectly, any part' of the  , ' . . 
stock-in-trade, debts or assets of the C-operat ive. . ,  , 

56. (1) A liquidator shall pay the costs' of liquidation out of tho property 
of the Co-operative snd Shallpay or make adequate provision for all claims 
against the Co-operative. 

(2) After paying. or making adequate Provision for all haims against the 
*operative, the liquidator shall appfy to the Rcgislrar for approval of histher 
final accounts and for permission to distribute in money or i n  kind the muaioing 
property of the Co-operative in accordance with the articlea of association. 

0) Where the Registrar approves the final accounts rendered by a. liquidator 
in pufsaance of subsection p), helshe fihall- 

(0)-issue directions with reapect to thc custody or disposal of thc documents 
and records of the C~operatire ; and 

, (b) discharge the liquidsfor. 1 

(4) Where the Registrar discbarges a liquidator in pursuance of sub-section 
(31, heishe shall dissolve the Co-operative, issue a certificate of dissolution and 
stnke off it8 name from the register of Col-operatiyn. 

(51The ~ u - o h t i y e  eases to mist on thedate shown in the certificate 
of. dissolution, which shall not ix later than two years after t bl: appointment 
of the liquidator. 

MISCELLANEOUS 

57. (I )  The Government may,. by notification in the o5cial gazette, exenipt 
or remit in -'respect of any Co-opemtjve or class of Co-operatives- 

(a)' the stamp duty chargeable . under any law for thc time being in force 
in respect of af l  class of instrumcats. executed by or on behalf of a -  
Co-operative or by an officer br member thereof and relating l o  the 
business of such Co-operative or in respect of any award or order made 
under this Act, in cases where, but for such remissi :n thc Coepera- . . -.. - tive Is), its officer or member as the caso may bc, would be liable . . 
to pay such stamp duty ; or , 

- ,  - . .  , 

(6) any fee payable under any law for the time being in forcc relating. to 
the registration of documente or court fees : 

Provided that nothing in clause (a) shall apply in respect of bills of exchange, 
cheques, promissory notes, bills of fending, letters of credit, policy of insurmw, 
transfer of shares, debentuws, Proxies and receipts. 

(2) The Government may, by not iRat ion, exempt any class of Co-operatives 
from taxes on- . . 

(a) agricultural income ; 

(b) saie or+purchase of goods ; or 

(c) professioos, trades, calling and employment. 

58. Nothing in c I ~ u ~ ~ S  (b) and (c) of sub-seotiap (1) of acfjon 17 of tho ,6 
. Registrafloa Act. 1908, shall apply to- 

(a) any instpmeat relating to shares in a Codpmtive notwithstanding 
that the assets of the Coaperativo consists in whole or in part of 

' immovable property ; or 



(b)any debentures issued by &y such GO-operative and not creating, 
* declaring, assigniug, limiting or extinguishing, any right, title or interest 

to or inimmovable property, except so far as ir entitles the holder 
to the security afforded by a registered instmmmt Whereby the 
Co-operative has mortgaged, conveyed or otherwise transferred the 
whole or a part of its immovable property or any interest therein 
to trustee upon trust Tor the benefit of the holders of such debentures : 
or 

(cl any endoresement upon or ~ransfer of any debenture issued by any such 
Co-operatives. 

powas to . 59. (1) U any difficulty arises in giving effect to the provisions of this A&, 
remove - the Government may, by order published in the Gazette, make such pruvi~lon8 
diJh~tiea.  not inconsistent with the provisions of th is  ,Act, as may appear to be necessarf 

for mmwing the difiiculty i , , 

Provided. that no such order shall be made after the expiry of a period of 
two years from the date of commencement of this Act. 

(2) ~ver 'y '  order made under this - section shall, as soon as it is made, shall 
. , b6 laid before the State Legislature for a,  period of fourteen days which may 

' be comprised in one or more sessions. 

Prohibitio~ 60. A Co-operative registered under: this Act shall not be entided to rmfto 
to my 8hae capital: gaarantee or loan from the Government. 
hecapilal, 

1 oam, a. , 



SCHEDULE A 

[section 3 (1) & section 6 (311 

Subject matter for specific mmideralfon when h m h g  articles of 
association of a Co-operative 

a. Xdentity of the Co-operatire 

(a) the name of the Co-operative : , 

(b) the villageltownlcity where the Regislered Ofice of the Co-operative is to be located 1 
- ,  

(c) the custody and use of the. common seal. - 

2. Aim and services 

(a) !ha aim of the coaperatiie ciplicltly stated as - a common central need of the 
members which the Co-operalive aims at fuming ; 

@) key servlce and support selvic~s to members to fulfil the ccmmon ceniral need 
stated in the aim I 

(c) the conditions under which servlces may be provided to n ~ ~ - ~ & b ~ ~ ~ .  . , 
. . 

(a) form for applying for membership ; 

(b) form for declaring assets by member upon which crrrars dce to the Cmoperative 
shall be a first charge ; 

(c). eligibility, ineligibility for obtaining membership J 

(d) digibility, ineligibility for continuing membership : 

(e) ~rocedare for obtaining membership'; 

prucedure for withdrawing membership : 

(g) procedure for termination of membership g 

th) circumstances under which membership ceases ; 

(9 ptoced~e  for cssation of membership. 

4; Rwts and obligations of members 

(a) the rights of members ; 

(6) manner of hation of minimum performance ' expected annually of each member 
vis-a-vis use of services, financial commitment, participation in meetings, and 
adhctene to articles of association, in order to be eligible to exercise the rhhta 
of membership including the right to vote ; 

(c) the consequerces of performing below the minimum level fixed j 

(6) the consequences of default in payment of any sum due to a member. 



5; General body 

( a  the tale of the gensral body, Ad of the representative general body, if any, and 
subjects which must b e '  dealt with by the gme~al body, and by the representative 
general body, if-my : 

(b) the manner and frequency of convening general body meetings, and quorum 
reqnlred ; 

(c) the quorum necessary for adjomed meetings ; 

(4 the minutes of proceedings of general meetings ; 

(e) -manner of sending the notjces and resolutions : 

(j) the persons to take responsibility for, and the manner of convening an extraordinary 
general body meeting, and the period within which such meeting ought to be 

. . convened, for tho purpose of appointing an ad /roe boar& 
a 

6i Board of directors 

(a) the size and composition of the board of directors ; 

(b) eligibility, ineligibility for becoming director ; 
I 

! . ,, , (c) eligibility, ineligibility for retaining direto~shib; 

(6) the for election and removal of directors ; 
, . . . 

-' (e) the terms' of office of the directors ; 
, . 

Cfl the frequency of board meetings ; 
-, - , 

, . 

I - 
is) the manner of convening board meetings, and qubrum ; . , , -., 

I (h)  the functions, responsibi~ities and .~owers of the board : 
i 

(i) the mi nut@ Of, proceedings of board meetings ; 

u) the functions, responsibilities and powere of the directors. 

7, Pre~idat  and other office-bearers , 
, , ,  . - a 

- ,  

(a) the election and removal of president' and other office-bearers, if any ; 
' - .' 

- ,  
r ,  

( b )  the functions, responsibilities and powers of the president and other oEce-bearers, 
if any. . , . ,  . 

8; Chief executive and staK 

. (a) the pereon to sue or be sued on behalf of the Co-operative g 

(b) the manner of appointment and removal of chief executive g 

(c) thk Iunctions, responsibilities and powers of the chief executive. 

9. Finances 
4 

(a) the Co-operative business year which the Co-operative wistes to adopt ; 

(b) the manner of appointment of auditors and !heir role ; 

I (c) the manner of appointment of internal auditors and their role : 
i 
I (6) the nature and amount of equity capital, if any, of the Co-operative ; 
! 

'(e) the maximum capital which a single member can hold : ,- 

CT) the, types and extent of funds to be raised ; 



(g) the purposes for which the funds raised by the Uo-operative may be applied ; 

(11) the equity-debt ratio Lhat the Co-operative wishcg to maintain at all t ima, 
the maximum external debt that a Go-operativa wishes to permit itsell at aoy ' 

point of time ; 

(i) procedurz for transfcr of shares or interest by a member ; , 

di) procedure for redemption of sharzs by the Co-operative ; 

(k) procedure for transfcr or payment of interest on death of member ; 

, ( I )  the nature and extent of the liability of the mebers for the debts contracted by 
the Go-operative ; 

I 

[m) the nature and !dent of the liability of ths directors for the debts cantraded 
by the Co-operatlvb $ 

(n) the manner of disposal of-funds if under lIqidation 3 

(0) the manner of recovery of dues from membera. 

10. Secondary Co-operatives - 

(a) the rights, if any, which the Co-opetathe wiahes to confer on any Secondary 
Co-opsrative of which -it is a membar, and th: clrcumstances undm which .thaia 
rights- may be exercised by such Secondary C a ~ p e m t i ~ e  ; 

(b) the procedure for appointing and changing delegates fa 'Secondary Uwoperativa 

11; Arbitral T r i b ~ a l  

[a) the meaner of constitution and functioning of , ,  Arbitral Tribunal for settlement 
. . of dlsputes 1 ' ' ' , 

(b) eligibility, i*IigibIlity for being , choeen .as a r b ~ t r s ~ ~ t  ; 

(c) eligibility, ineligibility for being conthued as arbitrator. 

12. Other matters 

(a) the Iaoguage iti which the internal affairs- of the ~o -o~&at ivo  sre to  be conductedj 

(b) any provisions of transitory nature 4 

(c) ' the manner df diss~lution or the Co-operatbe ; 

(d)  the manner of amending articles of association. 



SCHEDULE B 

 emo or and om of Association for Co-operatives to be newly 
Registered , 

( form in which t o  be submitted ) 

1. We, the foIlowing person6,- 

Occupation, if the 1 
promotar(s) 

are individuaIs 
- I 

SI. 
No. 

- 

I 
- 

I 
' desire to form- ourselves .into a Co-dperative. 

I Full Name Full postal address 
in capital letters in capital letters 

I 

! ( Please haw as many rows- above; -as there are promoters.) 
. - . . . . . .  ' - ' 1 .  + . .- . 

, , . , ..... ............. 2.' For the purposes of registration, ShriFhrimti.. ., at serial number ............. above shall be our representative, and all e o ~ u n i c a t i o n  may be addrewed 
.,,: ,. ' ,  , . *  to hidher,  at hisfher- address: 

3. The 'name of our Co-operative shall b i  .... - ........ .'., ... , ........ ,. ... 
.......... .............. 4. The Registered Office of our Co-operative will be situated in , 

. . .  . .  . . 

(Please provide name of villageltoin/citj in the blank space provided) 

: ............. 5. The pbjst of our Co-opwative ShaU be. ., .; ..... ,. . , , ........... 
(Please state here only that need common to all members, which the Co-operative hqpes 
to fulfil, and for which it is being established e. g. increase i n -  returns on doirpng! 
sericulturelpadd y farming, e t ~ .  or access to quality . consumer goods/housinglproduct~on 
inputs at reasonable prices; or access to savings and creditlinsuran'ce, etc. Please do not 
provide' here the list OF services through, which tliis object will be fulfilled. ) ' 

6. We hereby declare that we are committed to the. Principles of co-operation as provided under 
ScheduIe D. 

7. We have enclosed,- 

(a) thc original and one true copy of the articles of association of the proposed Co- 
operali ve as adopted by us, the promoters ; 

(6) a true copy of the resolution passed by us, at a meeting, adopting the articles of 
association. 



8. Signed by us, on the ................... .of . .  .... .- .......... ..20.. .... at.. ...... ., .... 
(Please fl1 above date, month, y e a  and place, in that order, and then fill tho following,) 

Full Name - - I .  . , 

Signature . 
(pr~ceded by name and designation of 
representative, where the. promoters are 

Co-~ptrativ~s)  

I -- 

I 
SCHEDULE. C 

[ section 3 (2) & sectionE4 (2) 1 

Memarandurn of Association for Coqeratives to be dnverted l[mm the 
~o-operative societies under the Orissa 

Coaperatiue ~ o h e t i e s  Act, 1962 

(.form in which to be submitted ) 

.............................................. 1. We, the directors of the board of the .., 
; state hereby, that the genera1 body of our Co-operative society desires that our Ce 
1.  operative society now be registered as a Cc-operative under the Orissa Self-Help Co- 

operatives Act. 

1 (Please fill the current complete dame- of the Co-operative society.) 

... , .... 2.- For- the purposes cf registration, all communication may . b e  addressed to .' .;. ,, 
a t  .............. .,. ............ 

I - (Please fi l l  the first blank with the name and delignation of the contact person in the 
! Cboperative sxiety, and the second blank with the full pasta1 address of the Wopsrative 

society.) 

3.  he name of our Co-'operative society, registored under to the Orissa Co-operative Societies 
.... ...................... Act, 1962, on conversion shall remain the samelbecome.. ., ., ._ 

(Based on whether or not the namc will undergo change, please cross out whatever i s  
inapplicable above.) 

............., *.-., 4. The Registered Office of 'our Co-opecative. Society is situated at - ,, 
and shall rzmain the samelchange to. ..... , .............. ........ 
(please provide name of villageltownlcity in the 'blank space provided, and cross out that 
which is not applicable.) 

....................................... :5. The object of our Co-operarive Society is and on .................... conversion, shall be the samelchange to , 

(please slate in the 'first blank only that need common to _all members, for which the 
Co-operative Society was established, and ,in the second blank, please fill change, If any, 
in this object, upon conversion. Please do not provide here the list of services through 
which this object wil1 k fulfdled.) 

6. We have enclosed- 

(a) a true copy of the resoiution passed by our general body axpressin: commitment to 
the Co-operative principles of as provided for in Schedule D of the Orissa Self-Help 
Co-operat ives Act; 

(b) the origins! and one true 'copy of the articles of association of the proposed Co- 
operative as adopted by o l ~  general body ; 



(c) a true cdpy of the reslolution passed by the general body, adopting the articla of 
association; 

Id) a trw copy of the declaration o f t  he general body stating that our Ca-operative sodiety 
i s  nDt in receipt of any share capital, loan, guarantee or any other dues from the 
Government or any otber external source, and does not intend ever to  raise share 
capital from the Government or any source other than members ; 

(e) a true copy of the latest annual report and audited statement of accounts ; 

Cr) a true copy of the resolution of the general body along with particuIars regarding the 
wiping off of accumulated losses from various reserves andlor by debiting to the 
accounts of,  members as decided at the meeting, (or) a true copy of the resolution 
of the generat b ~ d y  stating that ou: Co- ~perative Society does not have losses, accumu- 
lated or current. 

, , 

7. Particulars about the gencrd body meeting at which ;he decision td  convert wai  taken 

8. 'Sign& by us, on the . . . . . . . .- . . . . . . . . . . of . . . . .. . .. ..., 20.. . . . .. . at . . . . . . . . . I :. .,. 
, .- 

.I ' please a1 date, month, year and place, 'in that order.). '-.''' , . 

Datt of 
general body 

meeting 

1 . . .  
. , . , 

' SI.  dl ~ a m e  . - - mce-bearer/ Signat me 
No. Member of Board 

I .  
of the Director 

I 
. . -  

(Please note that there ahould be as many rows as there are directors. If the chief exegt ive  
Is not ,a member of the board. tben, helshe, too, should sign.) 

2 
' 

' No. of morn- -as 
on date of genemi. ' 

body meeting 

. . 
No. OF members ' 

present at general 
body meeting 

, , :. : J .: 

No. -of m d b e k  
who voted for 
the conversion . . ,  



SCHIFDrnF ? 
[sections2 (12), 3 (3) (dl and 4 (3) (d)] 

Statement 01 Codp.eerqtiv$ Td,qti+ 

1 .  Definition: A Co-operative is in autonomous association qf persons united voluntarily to meet 
their common economic, social and cuItural needs and aspirations through a jointly owned 
and democratically controlled enterprise. 

2. Values : So-ope rat ives are based ' on the values of self-help, self-responsibitlty, democracy, 
equ~lity, equity and solldar ity. In the tradition of their founders, C+operative members believe 
in tk:, ethical . . v ~ l u e s  af honesty, openness, social responsibilities 6nd caring for qtherg. 

,- , 

3. PrlqSjpl~: Th? Co-.operative principles. are guidelines by which Co-operatives put their values 
into practice. 

Ist Principle: Voluntary and Opeo Membership 
4 .  

CO-operatives are volunlsry orgaoirations, open to all persons able to. use their s?v@ and 
willleg to  9ccept the responsibilitie of membersljip, without gender, - . - >  soc~al, rac~al, pollt~cal or 
rel~g~ous discrimination. 

2nd Principle: Democratic Member Control 

Co-operatives are democratic organisations controlled by their members, wqo actively participate 
In setti@ their policies and making decisipns. Men and women serving as elected representa- 
tives are accountable to memberskip! In Pnmay Co-operatives members have equal voting rights 
(one member, one vote), and Cc-operativei---5t other levels are also organised in a democratic 

i manner. 
I 

- 3rd Principle: Member Economic Payticipatiqn. - 

I 
! 
I Members contribute to, and dmocratically control the capital of: their Co-operative. At 

Icast part of that capit k l  i s  usually ,tbq . c q ~ m o n  property of the: Co-.op~rative. Members u~udiy 
receive Iimited compensation, i f  any, qn c+~!Ia! subscrtbed tg 5 ' a- 'c0,ndition ,of Idoembhship. 

, Members allocaie surpluses for any of the foIlowing purpoies;.developing their Cpopeiative, 
possibly by' setting up reserves part of which a t  least would be indivisible; benefiting members 
In proportion to their transactions with the Co-operative and supporting other activities approved 
by the membership. . 

4th Principle : Autonomy and Indegendence 
. m 

Co-operatives are aulonomous, seIr-help organisaiions conlrr llcc by I heir membe~s. If they 
enter Into agreements with other organisations, including Govtrnrnents or raisc capital from 
external sources, they do so on terns that ensure democratic control by their members and 
maintain their Co-npcrat i ~ e  autonomy. 

5th Principle: Education, Training and Information 

Co-opentives provide education and traini~lg Ior I heir members, elected representatives, 
managers and employees so they can contribute effectively to the development of their Co- 
operatives. They inform rhe general p~ bli~-~articularly,  young people and opinion leaders, about 
the nature and benefits of co-operation. 

6th Principle : Cc-opeqlion, among Co-opemlives 

Co-operntives serve their members most effectively and strcngthen the CO-bperative movement 
by wrking through Iocsl, national, regional and internat ianal sMrctures. 

7th Principle: Cancern for Community 

Co-operat ivm work for the sustaioable development of their communities through policier 
approved by their members. , . 
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